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and a conversion is taking place saying that 
the clarifications will be sought, in the form 
of a Short Duration discussion. I put on 
record my strong disapproval of the way in 
which things are being allowed to change.      
That is all. 

THE VICE-CHAIRMAN SHRI MD. 
SALIM): This has been agreed to by the 
different party leaders for the benefit of the 
House. 

SHRI GURUDAS DAS GUPTA: Maybe, 
the party leaders did it. But it is the change 
that is taking place after two decisions that 
we made. That is all. 

SHORT DURATION DISCUSSION ON 

IMPORT  OF SUGAR 

 

 
"As per the latest estimates, the pro 
duction of sugar was expected to be 
around Rs. 107 lakh tonnes in the year 
1993-94." 
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SHRI   V.   NARAYANASAMY:  Where did  

you buy from? 

SHRI SOM PAL: From Khan      Market. 
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SHRI V. NARAYANASAMY; Sir, I am 
on a point of order. The hon. Member, while 
speaking, was referring to the Prime Minister. 
{Interruptions). Kindly hear me. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Kindiy sit down. He has not 
referred   to   the   Prime  Minister. He 
said PMO. 

SHRI V.  NARAYANASAMY.  He has 
referred to the   Prime     Minister. 

DR. MURLI MANOHAR JOSHI: I am 
not referring  to the Prime Minister. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM):  He has referred  to  PMO. 

SHRI V. NARAYANASAMY: He cannot 
say that and get away with that. He is a senior 
Member of this House. When he makes an 
allegation he has to substantiate   it before 
this House. If 

SHRI V. NARAYANASAMY (Pondi-
cherry): Sir, I   am on a point of order. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Let  him speak 

 

SHRI V. NARAYANASAMY: No, Sir. 
That is a different matter. He is making an 
allegation, 
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[Shri  V.  Narayanasamy] 

he is not able to substantiate it, let him say 
that. 

SHRI  S.  JAIPAL REDDY: Sir, I    am on 
a point of order. (Interruptions) 

SHRI V. NARAYANASAMY: Sir, I want   
this to be answered ty you now, 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Sir, I am on a point of order. If the 
hon. Member has levelled an allegation about 
the relatives of the Prime Minister, our Food 
Minister is here to defend the Prime 
Minister. Let him defend. Whether he wants 
t° defend and whether there is material to 
defend, that is a different matter. 

DR.   MURLl MANOHAR JOSHI:       I 
referrc.! to a news item in the 'Statesman of 
June, 13—Sugar muddle; it says: 

"One aspect of the sugar muddle that 
has yet to be touched upon is the large 
number of licences given to those who 
are said to be wielding enormous power. 
There is. for instance, the case of a 
relation of the highest in the land 
securing two licences in Andhra 
Pradesh. A minor functionary in the 
highest office is also said to have been 
given a licence, while will-connected 
industrialists who a>e known t° be close 
to the ruling parly have been  obliged." 

This is   the 'Statesman' of   13th June. 

 

SHRI V. NARAYANASAMY: He can't 
make a wild allegation. 

DR. MURLI MANOHAR JOSHI: I have 
made no allegation. I have quoted from   the 
newspaper. 

SHRI   V. NARAYANASAMY:        Let 
him prove it. He has made allegations against 
the Prime Minister and his family, 

DR. MURLI MANOHAR JOSHI: This is 
how the news is going jn the couatry .. . 
(Interruptiont). . . 

SHRI V. NARAYANASAMY: He is a 
senior Member. He should know how to...   
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You have made your submission. 
Please sit down, Mr. Narayana-samy.. 
.(Interruptions)... Nothing will go on record.. 
.^Interruptions)... No-lhing is   going   on 
record...   Unterntf- 

 

allegations   should  not  be levelled      by 
Members. 

There  is   no  contradiction here. 

 

SHRI V. NARAYANASAMY; The hon. 
Member should not quote from a newspaper 
item.    And     unsubstantiated 
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tions)... Mr. Gautam, please sit down. I will 
check the record. It such a remark is there, 
naturally I will take a decision.  Please sit 
down. 

SHRI V. NARAYANASAMY: I raised a 

point of order. 1 wanted a ruling  on that. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): It is all right. Please sit down. Now, 

Dr. Joshi, therc are four people   in  your  

party. 

DR. MURU MANOHAR JOSHI: But they 

should not disturb me. This is not my time.   

It  is their time. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): In any case, please spare some time 

for them! 
 

SHRI V. NARAYANASAMY; Mr. Vice-

Chairman, Sir, the hon. Member of the BJP 

was accusing the Government for the import 

of sugar and he said that there was delay in 

the  import. 

The real position was that at the time when 

they were assessing the situation about the 

sugar production in the country, they found that 

the sugar production was 240 lakh tonnes 

which was mor© than that in the previous year 

which was 231 lakh tonnes. What happened 

was that in States like Maharashtra and Uttar 

Pradesh some of the sugarcane was diverted for 

production of -Khandsari and gur. The 

production of sugar was estimated to be 107 

lakh tonnes which could not be reached, and it 

came down to 96 lakh tonnes only. The 

Government had a buffer-stock of 31 lakh 

tonnes. The total requirement of the country for 

this year was estimated to be 124 lakh tonnes. 

When we consider that, we have sufficient 

sugar to meet  the demand.      But,  then, sud- 

j    denly the   sugar production was    reduc- 

1    ed...   (Interruptions)... 
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Kindly  hear me.   The  sugar 
production was reduced  because of the 
diversion of sugarcane  by  the farmers     for 
produc. tion Oi  gur and  khandsari   in      
Maharashtra and U.  P.  especially. 

SHRI PRAKASH YASHWANT AM 
BEDKAR; What is the percentage of 
diversion? 

SHRI  V. NARAYANASAMY:        The 
Minister will tell you that. 

Therefore, it necessitated maintenance of 
the buffer stock. Also, normally the "sugar 
industry starts production of sugar right from 
October or November. The period from May 
to June or July is a lean period, and no sugar 
production will be there, and the existing 
sugar with the Government and also with the 
sugar indusry has to be released. The 
Government of India took the decision to 
import sugar in [he month of March because 
various procedures for the purpose of its 
import have to be followed and it was 
contracted in May. 

Sir, now that sugar has been imported, there 
i» going to be a hand in the price  of sugar in 
the mar<-ket. Actually, I would like to submit 
that esp:cially in U.P., sugar was so'd at Rs. 
16.50 per kg., and now it is being so!.j at Rs. 
16 only. More sugar is coming from abroad 
either through the Government organisations 
or through the private agencies who have 
been given the O.G.L. to import sugar. Sugar 
has started coming, and it is going to be in the 
market. Actually, according to the estimate, 
13 lakhr tonnes was estimated to be imported. 
It has been contracted alsq. The* Govern-
ment's Share i'- reported to be seven lakh 
tonnes. The sugar has already come, and it is 
going to be distributed to the people. 

Take the case of Mauritius which is one °f 
the major sugar-producing countries. 
Mauritius produces sugar for the international 
market. That is the only source of livelihood 
for the whole country. That country's sugar 
production has come down to 50 per cent of 
its normal production.      Take   the case 

on import of    ^Q Sugar 

of Brazil. Its production of sugar has come 
down to 60 per cent. The sugar production of 
the world as a whole has come  down. . .    
(Interruptions) 

Mr. Jaipai Reddy kindly here me. 

Therefore, the price of sugar in the 
international market started shooting up. That 
is quite natural. If the demand is more than 
the availability of sugar, or any other 
commodity, in the international market, its 
price will always shoot up. Therefore, there is 
nothing  to be hidden in this case. 

The senior Member was accusing    the 
Congress    Government.      Ho was accusing 
the   Prime  Minister's family.       All these are 
wild allegations. 3.00 P.M. 

Let  them come  before the House     and 
substantiate  the allegations   which they have 
made in this House.     Let the people of his 
country not feel that      there has been  
something fishy in  that. They have been 
surviving on that plea raising false   allegations  
and false bogey. These political leaders of 
tjh^fanta Dal      and the  BJP   are   survivMtein   
this country on this.      Let  theirf^now even an 
iota of truth of this in the import of sugar. Dr.      
Murli Manohar Joshi just by reading a 
newspaper   item   considers,      that the 
allegations are proved.   'Hon. Member,   Som   
Pal, is telling  that  they have been   able   to get 
one   metric tonne   of sugar at S225.      J|ht. he 
has not      said what   quality  oflJBgar  has to 
be  contracted.      There are various  qualities of 
sugar.      Sugar may be available even at S200 
per metric  tonne, but  are  you going to buy 
inferior  quality ^dtflfeiBgar? In the 
international markctjwl^ going to  be there.     
Therefore, Sir,  there   is no   hanky-panky in  
this.      Let     -them not make a false allegation 
and mis^te» the people.      When*Hrere   is 
a^'demStffl we are going  t°  import sugar.      It   
is the  money  of  the   Government.      The 
private parties would like to import and sell it  
in the market.     Let them   sell. But  one   thing  
they wou't?     like      to appreciate that   they 
are not  getting it. In the   PDS   the price of 
sugar is   Rs. 9.15... 

I 14th JUNE, 1994 ] 
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SHRI SOM PAL: It is neither available, 
nor is it sold at this price. It is entirely   
wrong. 

SHRI V. NARAYANASAMY: It is so 
because all the sugar Delhi Government 
through the biackmarketeers. They are not 
preventing the biackmarketeers and the 
hoarders of sugar from hoarding so that it is 
available to the people. On the other hand 
they are just saying that it is not available. 
Even Dr. Murli Manohar Joshi, whose house 
is in Delhi and whose party Government is in 
Delhi, is saying that sugar is selling at Rs. 20 
per kilogram in the open market. His party 
Members are also saying that. Now, what has 
happened to the public distribution system in 
Delhi? The Delhi Government is 10 be 
squarely blamed for it. Therefore, Sir, the 
Government has to take a conscious decision 
to import sugar to meet the demand for sugar 
and to see that the PDS is not affected. It is 
time for all the political leaders to see that 
PDS functions effectively in this country. 
That they are not doing. Let us all sit together 
and see that the people, who are eligible to get 
the retion-ed items, get it. But hoarding and 
blackmarketing are being encouraged. Why 
are they encouraging it? The people who are 
entitled to get it under the PDS, are not 
getting it. They are crying. Therefore, I would 
like to submit to the hon. House that for poli-
tical reasons, they should not make false 
allegations. If they make allegations, they 
must substantiate. This is not the platform to 
level allegations without substantiating them. 
Therefore, Sir, since the import has been 
made, the situation has eased. As the sugar 
has come, its prices are showing a downward 
trend. So, there is no panic about its shortage. 
Let them tell the people about that. They 
should also see that the public distribution 
system fuce_ tions effectively. We need their 
cooperation in this field. With these words, I 
conclude. 

SHRI S. JAIPAL REDDY: Sir, before I 
participate in the discussion, let me place my 
protest on record. We said yesterday that   the 
matter concerns   the 

Prime Minister's Office, the Cabinet 
Secretariat, the Food Ministry, the Civil 
Supplies Ministry, the Commerce Ministry 
and the Finance Ministry. Therefore, this 
question should only be answered and can 
only be answered competently and 
comprehensively by the Prime Minister. 

Our Prime Minister, of course, has- a flair 
for performing a vanishing act. Whenever 
there is a crisis, his first reaction is to go 
underground. That is what he has done on 
this occasion. 

Sir, I am unable to understand a new 
phrase that has come into wide circulation. 
The phrase is "Prime Minister's Office". I 
have scanned all the provisions of the 
Constitution, all the pages of the 
Constitution, but have never come across this 
word. What is this PMO, this extra 
Constitutional authority? What is its role? It 
appears to be playing a role behind 
everything ranging from foreign policy to 
food policy. It is exercising an authority 
without   taking any   responsibility. 

Now coming to this, it is interesting to 
know that it is both a muddle and a scandal. 
Even as a muddle, it is a scandal. The sheer 
ineptitude, incompetence involved in th0 
management of this problem is nothing less 
than a scandal. Then, as a scandal. it is 
monumental, it is multi-dimensional. Why 
did a scandal assume this kind of an ugly 
public character? I would like to tell Dr. Joshi 
that he was wrong when he said that they took 
money for their party. If they had taken 
money for their party, then, all this scandal 
would have never become public. Thieves 
have fallen out because quarrel arose sharing 
of the money. So, I would like to differ from 
Dr. Joshi. The Congress party is completely 
innocent, Congress Ministers are  guilty. 

SHRI V. NARAYANASAMY: Mr. Vice-
Chairman, Sir, can this be allowed? 

SOME  HON.  MEMBERS: Why    not? 

SHRI V. NARAYANASAMY: He is 
making wild allegations against Cong 
ress Ministers.  
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SHRI PRAMOD MAHAJAN; He says 

lhat. . . (Interruptions). . . guilty cannot be 
allowed. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): Mr. Vice-Chairman, Sir, I object to 
what he has stated. He just cannot stand up 
and make a bold statement That all the 
Ministers have made money out of this. . . 
(Interruptions). . He has 10 prove it before he 
makes such a statement. . . [Interruptions)... 
He is a responsible member of his party. He 
shi>uid know how (O talk on such an issue. . 
( In t e r ru p t io n s ) . . .  This is not the way... 
(Interruptions).., I do not t h in k .  . . 
(Interruptions). . take it very   serjously. 

SHRI S. JAIPAL REDDY: MR  Vice- 

Chuirman,  1 never said thai all Congress 
Ministers   are gu i l t y.  

SHRIMATI MARGARET ALVA: You 
said   that. 

SHRI S. JAIPAL REDDY: 1 unplied that 
some Ministers are guilty. For example, 1 can 
tell you that Mr. Antony is not guilty . 
(Interruptions) .. . I can tell you who are not 
guilty. But I do not know who are g u i l t y . . .  
(Interruptions) . . . Now lei me go to the next  
point. 

SHRI V. NARAYANASAMY; Mr. Reddy 
is speaking without knowing anything.   ..   
(Interruptions). 

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, is it a new scandal? It is, in fact, a 
classic repetition, though of a ridiculous and, 
farcical kind, of the 1989 scandal. The scale 
has been enlarged. Of the dramatis personae 
are divided.      At     that  time,      they   were 

ail united. That is the only difference. What 
are the common features of these two 
scandals? In 1989 it was leaked out that India 
would go in for massive import. This leakage 
was accompain-e-J by delay in imports. This 
double function of leakage and delay led to 
inevitable rise in the international price of 
sugar. Now, naturally, the country had to pay 
more through its nose. In 1989 also 
unregistered firms were entertained. In 1989 
also, the Public Accounts Committee went 
into the matter. AM these elements are 
present in today's tragedy as well. Now, 1 am 
on the 1989 scandal. To the best of my know-
ledge, the National Front Government 
ordered a CBI inquiry into the 1989 scandal. 
Would the Food Minister of Mrs Margaret 
Alva, who is dealing with the CBI. take the 
House into confidence and throw light on 
what happened in the CBI. inquiry? Who has 
been fond guilty by the CBT? Why has the 
report been not made public? Why have the 
guilty not been prosecuted and punished? 
Why are you suppressing information? Why 
are you withholding it   from   this    House?. 
.   (Interruptions). 

Now, I am coming to drama No. 2. that is, 
1994. It was clear, way back in   November. .   
[Interruptions). 

SHRI S. S. AHLUWALIA. In 1990. V. P. 
Singh was the Prime Minister of the country 
and the CBI inquiry was constituted by him. 
Why has he not disclosed this information to 
this House? (Interruptions). . . 
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SHRI S. JAIPAL REDDY: Mr. Vice- 
Chairman, I must express my deep debt 
of gratitude to Mr. Ahluwalia. He rais 
ed a very relevant question. The N. F. 
Government ordered a C3l inquiry into 
it. Before the N. F. Government laid 
down office, the inquiry had not been 
completed.      (Interruptions) I      am 
telling you this. If it is wrong, Madam, you 
are the repository of governmental truth and 
therefore, you should be able to taks us into 
confidence. To the best of my knowledge, I 
am stating the facts. If I am wrong, I would 
welcome any correction from the omniscient  
Margaret   Alva.   (Interruptions). 

SHRIMATI MARGARET ALVA:       I 
am glad    that you admit that at least. 

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, in November 1993, the Gov-
ernment kenw full well that Indsa would have 
to import more than one million tonnes of 
sugar. It knew it. Then why this dabbling 
delay? It is simple. Mr. Kalp Nath Rai is a 
very popular mail. He is very popular among 
the members, distinguished members, of the 
Indian Sugar Mills Association. He is very 
popular because he is a supporter-of the 
producer as against the consumer. So there is a 
big fight going on between Mr. Kalp Nath Rai 
and Mr. Antony. Mr. Antony is supposed to 
be crusading for the consumer and Mr. Kalp 
Nath Rai is supposed to be fighting for the 
producer. And, since producers do not have an 
association and only millers have an 
association, our Minister, Mr. Kalp Nath, Rai 
is a hot favourite, pet, of this ISMA. It is 
another matter that the ESMA must be applied 
against those who are pets of the ISMA. Now, 
I would like to know what the Cabinet Com-
mittee did. We have a Cabinet Committee on 
Prices. Was it sleeping over it? I am told that 
the Finance Minister said that the sugar price 
issue would go out of control. Did he say that? 
If so, when? Why was this warning ignored? I 
know, our Minister would tell us that we 
permitted imports through OGL. Did not the 
Government know that our private bodies 
were such as not to be able to import 

massive quantities through OGL? They knew. 
It was a deliberate device to deIay the process 
of imports. And then, our Prime Minister's 
Office woke up from its deep slumber. On 
14th May, the P. M. was leaving for his all-
important talks with Bill Clinton in White 
House. Just before he left. he did not have 
much time. He left instructions. With what? 
With again, that intangible quantity known as 
PMO. And the next day, the Cabinet 
Secretary told the Food Secretary. And  our 
Food Minister is a very popular mar. in U. P. 
Therefore, he was campaigning in by 
elections and the matter was urgent; it could 
not brook delay, the Food Minister had to be 
ignored, the food Secretary had to act. After 
all, the Food Secretary and the Cabinet 
Secretary were acting in fhe interest of the 
nation. So, the Minister needed to be ignored. 
And they said, "All offers must be received in 
24 hours." And the Food Minister cancelled 
that order. I somehow find it difficu'it to 
blams him for cancelling order because his 
public explanation is that he did because of a 
report sub. rnitted by the PAC which was 
heeded by none othsr than the redoubtable 
Vajpayee. It said, "These imports must be 
handled by the STC, not by the FCI.' At any 
rate,—even if the Food Secretary, and the 
Cabinet Secretary were prompted by the 
noblest of motives in the world, they had no 
business to ignore the Minister—If the 
Minister was bad, the Minister should be 
dismissed, if the Food Secretary is mad, he 
should at least be transferred. But then, the 
bad Ministers remain, the mad Secretaries 
remain, the Government goes on and we only 
keep on talking over here. Then why did the 
STC, the MMTC, which werf also authorised 
to import through OGL, failed to import? We 
were told, they were bogged down in the 
morass of subsidy question. 

SHRI E.  BALANANDAN: Molasses. 

SHRI S. JAIPAL REDDY: He is referring 
to molasses. He has unfortunately a long 
memory when our Minister passed an order 
to decontrol molasses,   that was     another    
measure 



 

(SHRI   PRANAB   MUKHERJEE):   The 

whi;h endeared him to ISMA. That is 
another matter. I do not want 10 go into  
that. 

The question, therefore, is: Why did the 
STC and the MMTC fail to import? Why did 
the Finance Ministry fail to setle this question 
of subsidy in time? Or was the STC! a privy 
to the process of delaying im^xirts? One 
coincidence is, that the present Commerce 
Secretary was earlier a Food Secretary and as 
Food Secretary he was a buddy of our food 
Minister. This is only a coincidence. I do not 
read too much into all this but I should refer to 
coincidences. ... ^interruptions). Now we are 
told that thie MMTC and the STC are im~ 
portimg^on a big scale. There is a difference 
again between the rate at which the MMTC 
imported and the rate a! which 'the STC 
imported. How can there be a difference 
when the arrivals of imports of both the 
Corporations are at the same time. They are to 
come in October.   Why is there a difference? 

Mr. Vice-Chairman, now the Indian, sugar 
lobby has made a killing, a neat, silent 
killing, of Rs. 1,000 crores. Now, I would 
like to know who has got what cut in thig 
killing. In the last four or five months the 
price of sugar in the world market has gone 
up by 120 dollars per tonne and for 12 lakh 
tonnes, which you are importing, it would 
mean a loss of Rs. 600 crores to Rs. 700 
crores in foreign exchange. The Commerce 
Secretary said that in an interview the 
Cabinet Secretary told him to entertain the 
offer of unregistered firms including one 
foreign firm, Macda-niella. Is it true? The 
Commerce Secretary alleged that the minutes 
of record were changed by the Cabinet 
Secretariat. Is it true? Who is competent to 
answer these allegations of the Commerce 
Secretary? I, therefore, believe that the Prime 
Minister should come forward to answer all 
there questions. If he rung away from the 
House, this scandal will haunt   him.  
(IntermptionsQ. 
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SHRI JAGESH DESAI: We take 
strong objecion to this. He is not running 
away from the House. (Interruptions). 

SHRI S JAIPAL REDDY: I amend my 
expression. He is keeping away from the 
House deliberately. (Interruptions).. . 

SHRI  SATCHIDANANDA:  Sir,   'deli- 
b:rate"y'  is   also  not  correct.   (Interrup-
tions).. . 

SHRI S.  JAIPAL REDDY: Therefore, 
this entire Government is under a c:oud. I, 
have got great faith in Mr. Kalp Nath Rai in 
one respect,.He may be anything. But he is 
also, capable o~ being devastatingly frank. 
So;,many pleople are trying to silence him I 
don't want him to , be silent. Today X want 
him tot break his silence. Anyway, his 
reputation is in the mud.  So, you hive 
nothing to lose. Mr. Kalp Nath Rai. Come   
and   break   your   silence. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Shri Shivajirao Giridhar Patil. 
(Interruptions).. . 

SHRI JAGESH DESAI: Yesterday he was 
saying that Mr. Kalp Nath Rai w?.s   the   
accussd.   (Interruptions).   .. 

SHRI SHIVAJIRAO GIRIDHAR PATIL 
(Maharashtra): Thank you, Mr, Vice-
Chairman, for giving me an opportunity to 
speak on this very important subject. Sir, I 
have very patiently listened 'o the speeches of 
hon. Shri Murli Manohar Joshi and hon. Shri 
Reddy. I am sorry to state I hat instead of 
trying to understand the very serious nature of 
'his issue, they have been making speeches on 
he peripheral issues, trying to find a scandal 
and trying to ra*e accusations without any 
proof. We hive been experiencing this kind of 
a si'ua-tion in this country for the last ten 
years. Let me tell this august House tha- India 
has earned a very dubious distinction of beir<j 
a country which pro-dicer lar?e quanfii°s of 
can?. and being the biggest producer of sugar 
and 
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also c« being the biggest importer for 
many years. For seven years, between! 
1982 and 1990, we had to regord to im 
ports and the total import* in that 
decade was, Mr. Vice-Chairman, of the 
order of a little less than 4 million 
tonnes and during that time the foreign 
exchange situation was very bad. This 
happened because of the peculiar nature 
of sugar production and every two or 
three years we experience this sugar 
:ycle. As the hon. Minister has stated 
in his statement, sugar production in the 
country came down from 134 lakh ton 
nes in 1991-92 to 106 lakh tonnes in 
1992-93 season. It came down by about 
28 lakh tonnes. (Interruptions). I am 
not yielding the floor. You must have 
heard  me wrong.   So, this      peculiar 
phenomenon happened due to so many 
factors. If happens again and again. It will 
happen again and again if we don't address 
this problem with all seriousness considering 
the situation; that we require six lakh tonnes 
of more sugar every year for the growing 
population and demand. That is why this 
august House must consider this situation 
from the point of view of the production of 
sugar. Why did it go down? It is true that the 
Government, the industries and also the 
people thought that this year the production of 
sugar would be 106 lakh tonnes to 107 lakh 
tonnes. Tn fact, some people thought that it 
would be 110 lakh tonnes. Let me tell this 
august House that the Minister of Food and 
the Department of Food have been very 
carefully monitoring the situation. They are 
meeting the farmers and the organisers very 
often and trying to understand how the 
situation is developing. 

Dr. Murli Manohar Joshi made a comment 

that they knew that the pre* duction of sugar 

was going to be less in October. Let me 

inform this House that till the end of 

December the total production of sugar in 

this country was two lakh tonnes more than 

last year. This upward trend was for the 

obvious reason that the situation in UP was 

looking very bright.   But, in Maharash- 

tra  the  situation was  bad.    It was not 
improving.     When   we      tried   to  take 
stock  of   the   situation   in   Maharashtra, 
we came to the conclusion that we could 
reach   to   about   30   lakh   tonnes.    We 
hoped    that   sugar   production   in   UP 
could   be   35   lakh   tonnes   to   36   lakh 
tonnes.    This  was something which di4 not 
prove correct and that must be taken into 
account. So, every effort was made. As far as 
my information goes—it may be  wrong—the  
Food   Ministry  prepared a note  as early as 
in January and sent it to the Cabinet 
Secretariat. It was decided in January thtt 
import   should      be made.     In  fact,   the   
people   who   were concerned   with   the   
import   and  export of sugar met the hon. 
Minister of Commerce   to   allow   them   t0   
import   raw sugar to process it  in white 
sugar here so that they need not touch the 
domestic sugar   for   export.     I   am   glad   
to  say that   Mr    Pranab   Mukherjee   and   
his Ministry     were  very  quick    in     
giving this permission.    When  the question 
of import came, we did suggest to the Com-
merce   Minister   to  import  only through 
STC/MMTC.      I    think,      Mr.    Pranab 
Mukherjee   knew   that      this   particular 
si'uation   might   be   misunderstood.    He 
categorically  said,   "No".    He  said,   "If 
sugar  has  to be  imported,  I want that it  
should  be  imported  through  OGL S( that 
everbody has freedom.    That would raise   
competition   in   India   and  nobod} would 
say that there has been somethini fishy."     I   
think   that   was   the   correct approach.     If   
he   were   to   give   tha particular   authority   
to   some   particulai organisations,  then  this 
misunderstandin) could  have   been of  
greater  dimensions Mr.  Vice-Chairman,  Sir,  
the hon.  Josh Saheb   said   that   the   
sugarcane   produi tion m Uttar Pradesh was 
less.    I as saying,  "No,  Sir.  It was much 
better.' In fact, we were depending very muc 
tion in Uttar Pradesh was less.      I at sugar 
factories in Uttar Praesh are doii much   
better.     But,    unfortunately,   i spite of  all 
the efforts of the Ministe of  Food  in  
persuading  the  Uttar  Pn desh    Government   
to    do     something nothing has been  done.    
This i9 som thing   which   this   House,   the   
Goverment . and the    people    must    
serious 
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think of. A very large amount of sugarcane 
today is being diverted to jaggery and 
khandsari. Jaggery is the traditional 
production and we cannot do anything about 
to stop it. But there are more than 1,000 units 
producing khandsari. ' Wbat do they do? 
Joggery and Khandsari draw 65 per cent of 
sugar of Uttar Pradesh from out °' which they 
can thrdly extract 65 per cent to sugar Thirty 
five per cent of sugarcane is being wasted and 
burnt in the production of Khandsari and only 
35 per cent of sugarcane comes to the factories 
in    Uttar    Pradesh...    (-Interruptions). 

SHRI SOM PAL: But who is to be blamed 
for it? (Interruptions). Why don't you allow 
the khandsari units to function? You are not 
giving 'hem licences.. .(Interruptions) We 
have been asking for the past Ave years for 
deli-censing...   (Interruptions). 

 

SHRI SHTVAJIRAO GIRIDHAR PA-
TIL: When India requires that much of more 
sugar this question assumes importance. 
Sugar and khandsari are not  an equal 
ground. Khandsari has no taxes. There if ne 
purchase tax en it. The uaits do not pay 
anything. When the availability el sugar is go 
less, why allow them to waste sugar. So, 
when India is going to need Mi muefa of 
sugar, the goverament will have to @ens<der 
it seriensly. I am glad te note thai the hen. 
Feed Minister has already made a request to 
the ^vemifMat. 

©earing to the point, the situation has been 
monitored almost every 15 days. The Food 
Secretary, the Joint Secretary and the 
industry tried to take stock of the situation 
and essential steps were taken. As far as the 
import °* sugar is cencecfied, in the last 25 
years, perhaps, in the last 30 years, no other 
organisation has had the experience of 
importing sugar except the STC. The STC  
was also  doing   it  with  the  help 

of 1SIEC. I had requested the hon. Minister 
of Commerce to give permission to it but he 
rightly denied it. When, the OGL was started, 
there wag talk of cheap sugar. I may tell you, 
Mr. Vice-Cahirman, Sir that, I, as the Vice-
Chairman oi the Corporation, have six 
proposals pending with us ranging from $218 
per tonne to $298 per tonne. But I must also 
tell you that positivf clue of the goods has 
come, no confir-ma'ion of the bank has come 
and when we are supposed to open an L/C, 
they are willing1 to open two per cent of 
bond. They are not able to tell us who the 
person is who is dealing in the bank, they are 
not able to tell us where1 the source is. When 
we send our inspectors, they don't find the 
goods and we cannot risk Rs. 150 crores or 
Rs. 170 crores in such an unreliable situation. 
It is very good to say 

 

There are faxes after faxes, telephones after 
telephone. But when we ask fot confirmation, 
it does not come. Let anybody, including the 
hon. Member who it is a very diffecult anj a 
different situa" has said about it. give us the 
proof. So, Reddy was a" peripheral, not 
touching the issue. Now, the hen. Joshi Saheb, 
who is the hon. leader of his party, says that 
Mr. Kalp Nath Rai is the friend ef producers 
only. Sir, the Minister has consistently been 
saying that he would like to protect the 
interests of the farmers, he would like to 
protect the interests of the consumers as well 
as of the industry. We will have to have sugar. 
But if you want to do away with this typo of 
dubious distinction which I described, then 
you will have to have your own sugar. If you 
want to have your own Sugar, you have to 
protect the interests of the farmers and  the 
Industry. 

But what is the situation on the 

ground? Have you ever tried to know 

this?   joshji   accused   Kalp Nathji of 

making  money  by   saying  that  in  India 
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sugar was always the cheapest item. Yes, 

I claim that in the whole world India 

is tee only country where sugar is sold 

at the che?pest rate. Let me tell you that 

that misconception will have to be done 

away will sometime. When a sugar fac 

tory is required to pay Rs. 7501- per 

tonne of sugar cane, how do you expect 

sugar to be available at Rs. 12|- a kilo 

gram? It is not possible. When we take 

away 40 per cent of sugar at less than 

the break even price and that particular 

loss being passed on to the remaining 60 

per cent sugar, sugar can never be very 

cheap. 

Rajivji brought about a change in this 
policy in 1987 and tried to improve this But 
again, while giving better prices to the 
factories, the subsidy element was 
unfortunately again introduced and that wrong 
notion of sugar being available at cheaper 
rates goes into the minds of ths people. While 
sugar at my factory ievel is not available at 
Rs. 12|- or Rs. 13|- a kilogam, it is being sold 
at Rs. 8|- or Rs. 7.50 or or  9|- Then a person 
is always under an impression that sugar is 
always cheap item. 

But I am sorry to say that the hon. 
Opposition leaders have not, really tried 
to analyse this question which requires 
very serious consideration. Sugar cycle 
will come and will be coming. But un 
less we take effective steps to check it, 
we will face this problem again and again. 
Th»re was a talk about 1979. I am only 
replying to the question which was raised. 
I was the Minister of Cooperation in the 
Government of Maharashtra and Mr. 
Va=antdada Patil was our Chief Minnie;-. W^ 
were having a v°rv personal relation with 
Morarji bhai. We came here to make a reasues 
to Morari bhai. We told Morarji bhai. Control 
must be there. 

 

He did not listen. It came true. For 
four months, sugar was cheap. It was 
aavllaoie at Rs. 3||-, Rs. 2.50 a kilogram. 
Sugar factories were compelled to do that. 
But,  Mr.   Vice-Chairman,  after four 

months, it was not available even at Rs. 15|- a 
kilogram and the Government which was 
speaking about decontrol of sugar 
immediately came with a heavy hand for 
controled. Sugar again. The Government 
immediately controlled the situaton. It is a 
very complicated situation and it requires a 
very, very serious consideration. 

Hon. Shri Jaipal Reddy has said one 
thing. We have been listening to this 
question for the last two days. Sir, I 
am a junior Member. AH these people are 
very senior Membes and seasoned politi 
cians. But they again and again say, 
'Prime Minister. Commerce Minister, Fin 
ance Minister, this Minister and that 
Minister'. Don't they know that a file 
on any issue or a problem of a particular 
Ministry may go through half-a-dozien 
Ministries? These Ministries will be 
concerned with the issue. But this does 
not mean that because the file has gone 
to so many Ministries, all the Minister* 
must come before the House. Don't they 
understand this simple philosophy of 
joint responsibility? The Minister repres 
ents the Prime Minister and he enjoys 
his confidence. To whichever Ministry the 
file may have gone or the problem may 
are be??? referred to, ultimately it is the 
Minister of that particular Ministry who 
is responsible, who has the duty and the 
authority to deal with the problem. I 
sometimes feel that even some of those) 
seasoned politicians really don't behave 
like seasoned politicians. You try to 

find out pome scandal. In the case of OGL, 
how can you say that there is a scandal in 
this? Mr. Pranab Mukherjee was very correct 
when he said, "Patil Sa-neb, don't ask me to 
give it to some peo-ple. T will make it open to 
every-body*. That is why it is on OGL. In 
OGL, how could there be corruption? Now 
the ISGIEC has proved. We contracted twa 
lakh tonnes of sugar, and we were able 
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to get 90,000 tonnes out of winch we 
Have a^eady distribuied about 25,000 
tonnes in Delhi. We are having 500shOi)s 
in Delhi where we are selling it for 

its. 14.50 per kilogram. That is in retail. 
There is a possibility of some people 
bringing it cheaper. Somebody has asked: 
Why are there so many prices? I would 
like to tell the hon. Members that far 
every ship-load, there is different price. 
For every ship-load of sugar, we have 
to discuss with somebody. We may be 
bringing it from Brazil, we may be bring 
ing it from Guatemala, we may be bring 
ing it from Thailand. When we bring it 
from Thailand the price is one. When we 
bring it from Brazil, the price is differ 
ent. So, there is going to be a difference. 
When it has been made absolutely open, 
hcw are you going to say qaxa kardiyal 
The point is, sugar is less. It has to be 
brougnt. The Government made all the 
efforts. Mr. Kalp Nath Rai persisteniy 
told us, and he was absolutely right when 
he said that unless we protect the inter 
ests of the farmers, it is not possible. 
What is the reason that people are going 
away from sugarcane to other crops? It 
is because sugarcane crop requires 18 
months, while in other crops, ne gets 
them in four months. Another thing is 
that unless he gets a better price, he 

switches over to other crops. Are you 

aware. Sir, that in Punjab, all the sugar 

factories  are closed within just two 

montns because a'l the sugarcane produ 

cers of Punjab have switched over to 

soyabin and sunflower? Unless we are 

able to give them a better price, a rem 

unerative price, it is not possible. In 

Maharashtra   the High Court  gave a 

ruling that you must give Rs. 750 for every 

tonne. When every tonne of sugarcane will be 

paid Rs. 750 which produces only 90 kilo of 

sugar, you cannot expect sugar to be cheaper. 

I know the Government has made efforts. Mr. 

Kalp Government nas made efforts. Mr. Kalp 

Nath Rai has not been partial to the industry. 

He has been correct. He has been tryi"S nis 

best. And how could you blame hif) when 

until December, the pro- 

duction was two lakh tonnes more and we 

thought we could get at least ten ;lakh tonnes 

more in Uttar Pradesh? Somebody was 

asking, who is responsible Our policy is 

responsible. We have to make a change. And 

Mr. Kalp Nath Rai did make a mention that 

you must tax khandsari. Without that, they 

would not come to even grounds. And it is 

true that Uttar Pradesh produced the largest 

cane. But it is also true that UP is number two 

in sugar production. It is Maharashtra which 

is number one in sugar production. And the 

reason is very simple. 90 per cent of cane in 

Maharashtra comes to sugar factories and 

only 35 per cent of it comes to the factories in 

Uttar Pradesh. You have to convince the 

people. You go to the sugar factories. And he 

will be convinced if he gets a bitter price, if 

he gets a better deal. Now, they are saying: 

What a statement? What kind of an 
argument? Has anybody got any author-\.y or 

capacity to tell God, "you create drought in 
Maharashtra? I think, in the Opposition, there 
are respected leaders. They must also know 
that there are situations which require better 
understanding, better consideration and not 
apposition alone. They are saying that a 
scandal of 5,000 crores has taken place. Ev:rv 
rime, the amount is increasing. On the first  
day, Joshiji   said. 

 

This is not a first. {Interruptions) Yes, the 

situation was difficult. The situation was 

different. It has to be dealt, with And I think, 

Mr. Kalp Nath Rai as the Food Minister tried 

his best to solve the problem. The 

Government tried to solve the problem. It is 

on the way of solution Already 6 lakh tonnes 

of sugar has been 
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contracted and 3 lakh tonnes of sugar has 

come. Sugar prices in the country have gone, 

down by Rs. 50 per quintal. In another 15 

days they will go down further, and I am quite 

sure that this Government, with its policy, 

will be able to supply sugar and bring our 

country out of this problem. There is no 

question of a scandal and no question of 

looting the consumers, but the question to be 

remembered is that the consumer, the farmer 

and the industry will have to be given justice, 

and then only the sugar industry will be able 

to perform its duty for the country.  Thank  

you.  Sir. 

SHRI NILOTPAL BASU (West Bengal; 
Hon. Vice-Chairman, Sir, this discussion 
has been going on for quite some time. 
It has been described as a muddle, scam 
and so on and so forth. But, even with 
the fear of having to differ from some 
of my friends of the Opposition, I would 
like to describe this as a collapse of the 
myths which the economic philosophy of 
of the  new liberalization policy had 
built up. This is a blow to the theory that price 
stability can be achieved by market-driven 
forces. I will try to elaborate on this question. 
In fact, the crisis that we are witnessing today 
involves the adverse effects of liberalization 
in different sectors of the  economy. 

To start with, one of the issues which is 

being debated is, as the Government has put it 

and as some of the Congress Members were 

putting it, the unexpected shortfall in 

production. Now, I do not understand why 

they are saying that this was unexpected, 

because sugar is one item in which the amount 

of manufacture can be quite precisely 

estimated, particularly il we see the past, we 

will find that in India there has always been a 

three year eyele where peaks and tops have 

come. Therefore, with the manufacture 

picking up in 1991-92, it can- be very well 

estimated that it will reach the top in the year 

1993-94. Secondly, the figures were very 

much there with the Agriculture Ministry and 

the Government as. a whole, that the crop area 

under sugarcane was coming down. Why was 

it coming down? 

Was the Government not offering proper 

prices to the sugarcane growers? This was 

not a fact. As opposed to other agricul 

tural commodities, sugarcane growers 

were given more prices than the minimum 

that was announced by the Government. 

Still, sugarcane growers were opting for 

other agricultural products because the 

new mantra that the commercial viabil 

ity of agricultural production, the ques 

tion of producing for export, was driving 

the activities of the sugarcane growers 

and, therefore, we saw that even though 

more prices than, the minimum wero 

being offered, the area under sugarcane 

cultivation was coming down. The next 

point is that we know that there were 

drought conditions in Maharashtra. Now 

the whole blame for the fall in the 

production o fsugar is being thrust on the U. 

P. Government because of certain policies 

that the U. P. Government had implemented. 

It is being argued that even some of the 

sugarcane which was available, was diverted 

to production of gnr and khandsari. It is the 

same principle of market-driven, profit-driven 

economic activity that led to certain 

diversions in such sectors. 

So, we have seen the scandal develop 
ing. Even the Food Ministry in the 
third week of January was saying that 
we were going to produce 112 lakh ton 
nes. Already the Indian Sugar Mills Ass 
ociation itself had said, "Our production 
cannot be more than 109 lakh tonnes 
Some other estimates were showing even 
less. Then they came with a mo tnotu 
statement that only 96 lakh tonnes would 
be produced. Even with the wherewithal 
for making a proper estimate, the esti 
mate which was done was upgraded with 
the inside knowledge that there would be 
a shortfall ultimately. Different players 
were brought into the field, into the eco 
nomic arena, who looted, who fleeced the 
people of this country. 

I say this because in November itself there 

was a note put up by the Food Secretary that 

we would have to import, sugar. Consistent 

demands were made on 
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the Food and Civil Supplies Ministry that 
sugar would have to be imported, but the 
Food Ministry was saying that there was 
no need to import sugar from the inter 
national market. As late as March 9, the 
Cabinet Committee on Prices came to 
the conclusion that sugar would have to 
be imported. On the 15th of March a 
statement was made that under the OGL 
duty-free sugar would be imported. We 
see that by that time there was a huge 
spurt in the price of sugar in the interna 
tional market, and subsequently also 
there was a huge spurt. I do not want 
to go into the details. Jaipal Reddyji ami 
others have already pointed out the sequ- 
uence, how one statement after another 
was being made by responsible quarters 
of the Government that we would have to 
import ten lakh tonnes of sugar, thereby 
contributing to the inflationary spiral in 
the price in the international market. 

As a result of that, there are broad 
divergences on the actual loot of the Indian 
people. Joshiji was pointing out some figure, 
over dollar 400 per tonne. The minimum 
estimate is that least Rs. 5,000 crores. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM):   Please conclude  now. 

SHRI NILOTPAL BASU: Yes, just two 
minutes. 

At least Rs. 5,000 crores has been fleeced 

from the people, and it has gone into certain 

appropriate places. Now the Minister has to 

come out concretely, and the Government 

will have to tell us about the actual money 

which has gone out like this from the country, 

from the pockets of the people and about who 

were responsible for this. Mr. Jaipal Reddy 

was making a point about the STC's delaying 

tactics. 

I am also on a concidence that one of 

the biggest imports that was made vas 

by one of the ex-chiefs of the STC, now 

the Vice-Chairman of the Great Eastern 

Shipping, one gentleman named, Sndhir 

Mulji,  who   imported  about  2 lakh 

tonnes. In fact, after the issuance of the 

Open General Licence some imports were 
made. Suddenly we saw that imports bad 
stopped because big players had come in to 
further shoot up the prices. Why did the 
market-driven approach of stabilising the 
price of sugar come in? Why were there no 
more imports under OGL? Why did STC have 
to step in? It was because this was a crisis, 
which had developed because of the inbuilt 
economic philosophy of the new policy of 
liberalisatiori. 

Sir, the Food Minister and the Government 
owe an explanation. Certain concrete things 
have to be said. He said that he cancelled the 
order of the FCI because he was abiding by 
the recommendations of the PAC. Now, the 
point is that the PAC was saying that it passed 
strictures on the FCI because the FCI delayed 
imports and incurred heavy losses. They have 
repeated the same folly. Therefore, they are 
answerable to us. 

I would like to conclude in a lighter 
vein. I do not want to be discriminatory 
against the Food Minister. There is at 
least one section of the people who will 
shower their congratulations on him. 
They are the sections of the diabetic* patients, 
because our Food Minister has ensured that 
there will be ne more provocation for them 
But for that he cannot! escape the 
responsibility of giving us certain concrete 
information about what went wrong and the 
people are, who benefited from the entire 
crisis. 

5WRT DTNESHBHRAI TRIVEDI (Guj 
arat): Mar I seek a clarification? I 
understand  the other  House  is going  to 
adjourn perhaps sine die today. We do not 
have the two Bills for which this Session has 
been extended coming Before ua 

for discussion. What is going to be the 
business before us? Are we also going to 
adjourn sinc die or not? if we know this we 
can Han our programme accordingly. 

THE VICE-CHAIRMAN (SHRI MO. 
SALIM): We do not have that coMMtani-
cation here. We do not have t« decide no it 
now. Appropriate decision will be taken. 
There is no problem. Now we continue with 
this business. As and when a decision is 
taken, we will let you know. 
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SHRI M M. JACOB: What is going on 

actually is not the issue. 

SHRI DINESHBHAI TRIVEDI; I am 
saying this because each and every minute 
costs tax payer's money. That is our concern. 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): The issues raised 
by various hon. Members will be answered by 
my colleague, Kalp Nath Ji, who is incharge 
of the Ministry of Food. But two or tnree 
things I would like to place in proper 
perspective which the hon. Members will  
appreciate^ 

On this general issue which is affecting us 
if we work out a policy, it will help us in 
future. When I come to that point, the hon. 
Members will appreciate that on a number of 
occasions they have raised it on the floor of 
the House. 

The first question raised was why the 
decision on OGL was taken apart from 
the fact that it was in conformity with 
the policy. Both Joshi Ji and Jaipal 
Reddy Ji have referred to it. Most res 
pectfully I would like to submit that this 
is one of the recommendations of the 
PAC in the '45th Report submitted on 
19th April, 1993. When they analysed the 
sugar import in the year 1989, one of the 
recommendations in paragraph 1.68 was 
that sugar should be imported under 

OGL. That report is available and it is the 
recommendation of the Public Accounts 
Committee. It was presided oven by no less a 
person than Vajpayee Ji' himself. 

The second question arising out of that is 

this. When you place a commodity under 

OGL, naturally you would expect even the 

agencies owned by the States will apply their 

commercial judgements. State agencies in this 

new dispensation will have to operate in two 

sets of situa- 

tions. One, when we give them a direction, 

that you nave to do it, you have to import on 

Government account, they will 
do So-  
4.00 pm. 

But if you ask them to apply their own 
commercial judgement and take a decision 
from the commercial propriety point of view, 
then, you will have to leave it on their 
decision. Keeping that in view, I would like to 
clarify on the third point, I would like to 
clarify about the price of sugar. We were told 
that sugar was available at cheaper prices. Till 
today, right at this moment, sugar is under the 
OGL, duty free concession is available to 
everybody. So, if somebody has received the 
offer of sugar at cheaper prices, dollar 100, 
dollar 120, dollar 90, dollar 80. why are they 
not importing it? The STC less1 than what 
other people are luying, and MMTC don,t 
have any special advantage. The duty free 
concession for import is applicable to 
everybody, so, why are  they not using that 
facility? 

What has been the trend in prices? I have 
some figures. These figures are not secret 
figures Or classified figures. The price of 
sugar on the 15th April in the daily market of 
London was dollar 325.50 per tonne. 

DR.     MURLI     MANOHAR     JOSHI: 

What was the price in    September and 

October,   1993? 

SHRI PRANAB MUKHERJEE: Dr. Joshi, 

I will come to it a little later. But there is the 

other side of the coin also. You will have to 

judge it. The question is that on the 15th 

April, 1994, the price of sugar was dollar 

325.50 per tonne on the spot. You will have to 

add freight cost to it. The average price of 

sugar which STC and MMTC have bought 

after taking into shipment cost to be delivered 

in June to November was dollar 382 per tonne 

and dollar 380 per tonne respectively. 

I would like to inform the House that even 
the MMTC in their judgement started buying 
from April itself. In     April, 
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they entered into a contract for import of 
78,000 tonnes of sugar which will be 
available. Therefore, these issues are to be 
kept in view. Instead of passing on the buck 
and trying to find out about corruption,   they  
should see  what  has  been 

If you permit me, I may remind hon. 
Members and some of the Members were there  
in  this House at  that     point of time,  in  1980  
also we had the shortage of sugar. At that time 
also I was      the Commerce Minister. We had 
to      import some sugar but not in large 
quantities. I think  three   or   four  lakh  tonnes.   
Some allegations were levelled and some astro-
nomical figures like Rs. 4000 crores^ Rs. 5000 
crores, Rs  10,000 crores as quoted now were   
quoted. There also ultimately it was found that  
the value of that net total quantum of the 
commodity  imported was much less  than the 
quantum of commission which was suggested 
to have been transacted. I simply put a 
question, is there any businessman in the 
country who will give Rs. 120 as commission    
to sell a product of Rs. 100? Therefore, let us 
not allow ourselves to indulge in these fancy  
figures  and   baseless       allegations. The fact 
of the matter is that there has been  a  shortage.  
As the  Food Minister informed the other 
House yesterday, we could   detect   sugarcane  
diversion   earlier1 sometime in December    
and January. 

SHRI PRAKASH YASHWANT AM-

BEDKAR: Mr. Minister, will you yeild for a 

minute? May I know from the Minister 

whether it is a fact that Mr. Shivraj K. Patil, 

one of the gems in the sugar industry pointed 

out in the month of October to the Food 

Minister and even to the Commerce Minister 

that there was going to be a shortfall of 15 

lakh tonnes of sugar. The Sugar Federation is 

the only institution in the sugar industry which 

supplies figures to the Government of India 

regarding shortfall of sugar production or 

excess of sugar production.. , IntcrruptIons).. . 

SHRI PRANAB MUKHERJEE: Sir, I 
think I nave understood his point. The other 
Minister will reply to it. I am intervening on 
alimited question I am not replying to the 
debate. You can address all   the questions  to 
him. 

The first point is, where was cheap sugar 

available? Mr. Shivaji quoted some parties. 

From the MMTC some offer came. Then they 

got the address. When it was contacted, it was 

found that tnere was a party in that name, but 

that company had been declared insolvent, it 

had been liqutdated and some cases were going 

on against it. Those who are aware of this fact 

know that particularly to take advantage by 

opening some letter of credit and get some 

concessions, they do it Particularly in Brazil, 

the monthly rate of interest is 48 per cent. 

When an item is exportable, the interest rate 

comes down from 48 to 16 per cent. There are 

son? unscrupulous elements moving around. If 

tney can enter into some sort of contract, they 

will try to make money out of that. Therefore, I 

think the Public Accounts Committee took the 

right decision to indicate that our transactions 

should be only with bona fide parties who are 

registered, who do genuine business even in 

that case, if we have to pay some more. 

Mr. Jaipal Reddy has said that infor 

mation has been leaked. I think there is • 

no need to leak. You may look at the 

type of questions we have to answer here 

every day If there is an edible oil short 

age, the first question will be how much 

I am going to import. You can notice 

that every year. Look at the fluctuating 

palm oil prices in Malaysia when India 

enters into the market. There is no need 

to leak anything Trade will speculate. 

Parliament will debate. There, the figu 

res, the quantum, come out and naturally, 

it will have its impact. I have no doubt 

that sugar prices increased substantially 

when   after the  18th  April,  it was 

known to the world market that India was 

going to intervene, particularly the 

STClMMTC not O0L   You will notice 



45 S       Short duration          [ RAJYA SABHA ] on import of 456 
Discussion Sugar 

that during the period between 15th March, 
when Mr. Kalp Nath Rai announced the 
decision of importing sugar on OGL, and 18th 
April, the movement was slow. You look at 
the position from 18th April, after 20th April, 
when it was announced that STC|MMTC was 
going to intervene. We had to do it for a 
depression on the domestic market to give a 
warning to the speculators. It is a double 
edged sword. This is not a matter of scoring a 
debating point. This is an area where We shall 
have to work out a mechanism through which 
we can, perhaps, effectively intervene and 
ensure national interests, interests of the nat-
ional industries consumers and all concerned.  
Thank  you,  Mr.  Vice-Chairman. 

SHRI S.   JAIPAL REDDY:  Mr. Vice-
Chairman,   Sir...   (Interruptions). 

SHRI     BIPLAB     DASGUPTA:     One 
small   point,   Sir.   {Interruptions). 

SHRI  S.   JAIPAL  REDDY:   Will   you 
kindly regulate,  Sir? 

SHRI   BIPLAB   DASGUPTA:   Sir,   this 
question can  only be answered by      the 
Commerce  Minister.   He is  very elose  to the 
Prime Minister.  Is it not true    that the  Prime  
Minister's   Office      repeatedly asked  that 
the  import should  be made, arrangement 
should be made from March 9 and it was not 
until May 19, that the actual order wag issued? 
That too  after Mr.   Kalp Nath Rai cancelled 
the global twider by order for      importing.     
From March 9 to May 19, for almast two and a 
half months, no action had been take* by the 
STC,  That js  ne.   1. The  other point is, is it 
true that the Prime Minister  himself  had  
urged   the  Minister   to balance  he  deficit by 
imports   and even then  action  wa«  taken and  
whatever action  was taken by the  bureaucrats'  
was perhaps because of the understanding that 
the Prime Minister wanted it and because1 of 
the feeling that if it was delayed, the price of   
sugar might become uncontrollable?   Maybe,  
the Commerce      Minister would care  to 
answer these question. 

SHRI PRANAB MUKHERJEE; If the; 
hon. Member had listened to me care 
fully, he would have noticed that I have 
myself stated that the MMTC had imp 
orted 78,000 tonnes in April, itself from 
6th April,  to 26th      April.      The 
private parties also started importing sugar. I 
had the whole list of figures. They started 
importing sugar in March-April. So, the 
import was taking place. What is the 
cumulative amount? We were told that the 
STC and the MMTC had a total import of 
about 6,36 lakh tonnes and 6.26 lakh tonnes 
of sugar had been contracted by the private 
parties. This took place from the day of 
announcement of OGL. Some contractors 
entered earlier and some later. 

SHRI S. JAIPAL REDDY. The hon. 
Commerce Minister, I mus\ say, has 
clarified many matters but he was also 
admitted many matters because he has 
said now, "The international price began 
to rise only from the last week of April." 
So the STC and the MMTC had all the 
time in the world between January and 
April, between March and April. And 
he admitted that through OGL sufficient 
quantities could not be contracted. This 
inabiilty to contract suffieien quantities 
was known to the Government. There 
fore, the question arises as to why the 
STC and the MMTC did nat go in for 
contracting sufficient imports in March 
itself. Was it because the question of 
subsidy was no settled? Why did you 
allow  time te be lost in settling the 

quesion ef subsidy beween you and      the 
Finance   Minister?.,. .    (Interruptions). 

SHRI PRANAB MUKHERJEE: Sir, I 

think it is fair if he would be replying to   the   

debate. . .     (Interruptions)... 

DR. MURLI MANOHAR JOSHI it arises 

out of your intervention. It was, perhaps, en 

December 15 when the Cabinet Committee on 

Prices met, that a decision to import about 15 

lakh tonnes of sugar was taken. The proposal 

was made. Your Ministry participated in that 
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meeting and MMTC and STC were asked to 
import sugar. When there was such a large 
gap of ten lakh tonnes, what was your 
Ministry doing? Wasn't it your responsibility 
to arrange for these imports right after 
December 15, when there were proposals, 
when there was a demand, when the Food 
Ministry was saying like this. What steP8 were 
taken by MMTC and STC >to import? What 
arrangement was made between STC and 
MMTC? You your itself said  it...   
(Interruptions)... 

SHRI      PRANAB MUKHERIEE: 
Would  you  please take your seat now? 

This question will be answered by my 
colleague. He will give the figure. In 
November this year and also in November, 
1993 the production of sugar was more than 
that in November, 1992. Therefore, the 
question of taking the decision te import m 
December does not arise at all. The decision 
was taken on 15th March and the ae'tea was 
taken  thereafter. 

SHRI S. VIDUTHALAI VJRUMBI 
(Tamil Nadu): Mr. Vice-Chainnaa. Sir, the 
shortfall of sugar was actually noticed by the 
Government during the month of November, 
1993 itself. Sir, in November, 1993 the 
Cabinet Committee on Prices had instructed 
the Food Ministry to import sugar for 
maintaining proper supply throughout the 
country. Sir, in December the Food Minis* 
try submitted a statement regarding the 
production of sugar to the Cabinet Com-
mittee On Prices hut the statistics submitted 
by he Food Minister were rejec-*F<\ B.y 'the 
Cabinet Committtee on Prises. The argument 
put forth by the Food Minister to the CCP 
that they can augment the sugar supply 
within India, i.e. de«nestic production, was 
also r»>rted bv the CCP. Then. Sir in 
February, I994 the State Trading Corporation 
V» initiated the negotiations but during the 
month of March, again. 

the CCP has given an instruction—tbm 
is not the first instruction, but the 
second instruction—to the Ministry of 
Food to see that sugar is imported 
immediately. Then only they woke up. 
Then, the Food Corporation of India 
entered the field. They negotiated. Once 
the negotiations were cancelled by the 
Ministry, the State Trading Corpora 
tion took the charge and started nego 
tiating Sir, what is really the question?' 
The last Economic Survey has clearly 
stated that the cultivated area of sugar 
cane has' actually come down fro m3.82 
millioo hectares to 3.62 million hecta 
re*. The cultivated area of sugar-cane 
is going to be reduced further by 3 per 
cent. It wa,» mentioned in the Econo 
mic Survey. It means that last year 
itself the Government wag aware of this 
fact. The hon. Member, from the 
Treasury Benches said that the sugar 
production was maintained at 240 miUieB 
tonnes. The reason attributed for *e 
price rise is diversion of production 
from one sector to another sector, that 
is, from sugar to khandsari and gar. It 
is not so. If it tied purchased sugar ia 
the month of November. 1993 instead 
of May, the Governnetd could have 
saved more than Rs. 1,000 crores I 
want to know from the hon. Minister 
how much quantity of s»*Sr has been 
purchased by the private trader, from 
Octefeer to N<*vember 15. Then we cad 
find   if  out.  The  private   traders are 
tooting the money of the public. The sugar 
barons have issued a statement to the Press 
that they can supply the imported sugar at the 
cost fixed by the Government uiit at the same 
time, they have stated that they would not 
waft with the free-sale quota. I would like to 
know wheher it is a fact or Sot. S-
irmquewtly, the Government has given 
arothw press information that the Gov-
ernment has negotiated with the sugtar barow 
and they have agreed to supplv the imported 
sogar. It is sot so. A' fortraght before this 
information was nrovided by the Government 
te the P-"ss +V s»par harons himselves had 
seated the* they would not part with the ttee-
^ah cpiota It mean* that they domi*afed the 
Geverment.    how could 
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they  do  that?    The  ex-factory  price of 
sugar   in Mayt  1991     was Rs.   772   pet 
quintal.     Now,   the   ex-factory  rate   is 
Rs.  1,400 quintal.    How has it happen 
ed?  How has  the Government accepted 
it?    Why has the molasses been decon 
trolled? What I  feel    is   that    if    the 
amount   realised  by   the  sugar  factories 
by the sale of molasses is entirely credi 
ted into the sugar factories' accounts, the 
price of sugar would not have risen 'o 
Rs.  1,400 at all.   There was a bungling 
between   the      Ministry   and  the  sugar 
barons.    That is my charge.    Therefore, 
I  want  to  know   why the  subsidy   for 
the maintenance of buffer-stock of sugar 
has   been   reduced  from Rs.   62   crores 
to     Rs      25      crares     in     the    Bud 
get.      This    also      gives     the     infor 
mation   on   that.    The   budgetary   pro 
vision on sugar is going to be cut down. 
That is another indication for the private 
traders. Why did the Government allow 
export of sugar to-the tune of 191-thousand 
tonnes during the period April-September, 
1993   when   they  came   to     understand 
that the country would face a shortage 
of the commodity?   Sir, more than one 
lakh  tonnes of  sugar was     stacked in 
several factories.    The Goverment. was 
not   aware   of   that.     The   Government 
said that it was not  aware  of that.  It 
ought to- have  been supplied      to      the, 
Government   godowns.     But   the  sugar 
factories  have not supplied.    The  Gov- 
eernmem  doesn't demand from the fac-i 
tories that they should supply that one 
lakh  tonnes  earmarked for them.    Had 
they supplied that, we would have saved 
Rs. 126 crores  from imports.   The  Se 
cretaries are fighting against each other. 
The   PMO   is   fighting with   the   Food 
Ministry.      The      Pood     Ministry,    v. 
fighting      with the        STC        -and 
the MMTC on the one hand and the Food 
Corporation of India on the other hand. 
When they are engaged in fighting over the 
issue, <he truth is that we have lost more 
than Rs. 1,000 crores in terms of foreign 
exchange. The sugar barons   have   actually  
looted  the  public! 

of more than Rs. 1,000 crores. Not only the 
Food Ministry, not only 'he other Ministries, 
not. only the PMO. but the entire   Cabinet   
is   responsible  for   this. 

(Time bell rings) Just one minute. Sir, This is 
one of the biggest scams after 1991. 
Therefore, I accuse that the entire Cabinet is 
responsible for this scam. A Joint 
Parliamentary Committee should be 
constituted to find out the real truth behind 
this scam and to find out the responsible 
persons. Accountability and responsibility is 
the basis of democracy. We should see to it 
that the people responsible for this type of 
scam are punished according to the law of the 
land. 

SHRI   V.   NARAYANASAMY:     Are 
you  referring to the scam? 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM); Why are you provoking? You 
please  try  to  conclude. 

SHRI S. VIDUTHALAI VIRUMBI: You 
people have allowed the sugar barons to loot 
the public money. (Interruptions) .. .You 
people have allowed them. You have talked 
about Delhi. The Government of India has 
reduced the prescribed sugar supply lo Delhi 
by five per cent. That is why the shortage is 
more in Delhi. Are you punishing the people 
of Delhi because they did not vote for you? 

SHRI MADAN BHATIA (Nominated): 
Mr. Vice-Chairman, Sir, a lot has been said 
about the details Of the production of sugar, 
the factors which have led to he shortfall or 
the circum-staneesi in which sugar has to be 
imported from other countries and 'he 
various means which were adopted for the  
import of  sugar. 

Sir, I am slightly on a different aspect. It is 
the spirit of the debate on the part of he 
Opposiion which is important. What has 
characterised the motivating force behind the 
personal allegations, personal abuses and 
reckless character assassinations not even 
excluding the hon. Prime Minister? It is this 
polical phenomenon of character 
assassinations, personal political abuses and 
personal denigration which has charaterised 
the politics of the Opposition for the last 
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25 years. Ever since 1969 they found it 
impossible to fight the Congress and the top 
leaders of the Congress party. 

SHRI   INDER   KUMAR       GUJRAL 
(Bihar):  May I  ask him to yield? 

SHRI MADAN BHATIA: I am not 
yielding. 

SHRI INDER KUMAR GUJRAL: Sir,   I  
am  not a  point  of  order. 

SHRI MADAN BHATIA: Sir, I am on my 
legs.    I am not yielding. 

SHRI INDER KUMAR GUJRAL: Sir, I 

am on a point of order. 

SHRI MADAN BHATIA: Mr. Guj-ral, 
you were not here when these speeches   
were made. 

SHRI INDER KUMAR GUJRAL: Sir, I 
am on a point of order. He cannot sop me 
from raising a point of order. 

Sir, the hon. Member has mentioned 
i.bou.t the last 25 years. Does it include all 
thoss years when the Congress party was   in   
the   Opposition? 

SHRI MADAN BHATIA: Don't 
worry, I will deal with that aspect. 
When I say the Opposition, it includes 
the opposition to the Congress which 
is the Opposition today. You should 
have the understanding and the intellect 
to appreciate what I am saying. It is 
no use standing up and making a point. 
Sir, what has happened to the politics 
of the Opposition? Ever since 1969, 
the whole politics in this country has 
been polluted by all these Opposition; 
parties opposed to the Congress, whose 
only motivating force has been character 
assassination of the top leaders of the 
Congress and the Congress party. This 
% exactly what is happening today. 
They did their worst. They did their 
worst from 1977 'o 1980 to destroy 
Mrs.   Gandhi   on  the  personal level. 
But, what happened to them? The Janata 
Parly was simply wiped out from the surface 
of India.   What has happen- 

ed to the BJP? The BJP was accusing the 
Congrtss party and the leaders of the 
Congress party on a personal level. They 
demolished  the  Babri  Masjid  and 
by   demolishing the   Babri  Masjid .............  

(Interruptions), 

 

SHRI MADAN BHATIA: What happened 
to J he Janata Dal? The Janata Dal was born 
of in political deceit, political betrayal % 
hypocrisy and falsehood. What has happened 
to the Janata Dal today? It is no longer a 
national party It has been reduced to a re-
gional rump in a few provinces, in a few  
States  of  India. 

This is the fate of the kind of politics .  . 
^Interruptions) 

SHRI  SOMAPPA      R. BOMMAI 
(Orissa):    Sir, on a point of     order... 
{Interruptions). 

SHRI MADAN BHATIA:.. .which has 
been played by these Opposition parties in the 
last 25 years... (Interruptions). 

SHRI SOMAPPA R. BOMMAI: I want 

to raise a point of order... (Interruptions). 

SHRI MADAN BHATIA: But the tragedy 
is... (Interruptions). They haven't learnt 
lessons from history and they are continuing 
to indulge in the kind of politics...   
(Interruptions) 

SHRI    SOMAPPA     R.      BOMMAI 

Thg language that he is using against the 
Opposition parties is objectionable. 
Hypocrisy and so on are unparliamentary 
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and they cannot go on record... (Inter-
ruptkma) Secondly, I woold like to ask my 
friend whether the Congress (I) is a national 
party? It is not there in Uttar Pradesh, It is not 
there in Bihar. It is not there in Orissa... 
(Interruptions) It is not there in West Bengal. 
It is a small   regional   party. . .   
(Interruptions) 

SHRI MADAN BHATIA: If the Congress 
(I) is not a national party.  (Interrnptions), . . 

SHRI SOMAPPA  R.     BOMMAI:       It 
can  be   thrown out of   the    country... 
(Interruptions) , . . 

SHRI AJIT P. K. JOGI; Mr. Vice-
Chairman, Sir, he cannot even name the head 
of his party... (Interruptions). There are so 
many heads... (Interruptions) 

SHRI S. S. AHLUWALIA: Mr. Biju 
Patnaik was defeated in the Parliamentary 
election. Mr. Laloo Prasad Yadav was   
defeated...     (Interruptions). 

SHRI AJIT P. K. JOGI: Where is your 
party? Where is your head? (Interruptions). 
Mr. Bommai is temporarily heading a 
headless party... (Interruptions). 

THE   VICE-CHAIRMAN   (SHRI MD. 
SALIM):   Mr.  Bhatia, you  have   two to 
three   minutes   only.   Please conclude. 

SHRI MADAN BHATIA; if they don't 
interfere, I will finish in five minutes. Sir, this 
Government has made a constitutional1 
history under the leadership of the hon. Prime 
Minster, Shri P. V. Narasimha Rao. Never 
before in the history of Parliamentary 
democracy was a minority Government able 
to achieve so much and do so much good to 
the country as this Government has done in 
three years under the leadership of Shri P. V. 
Narasimha Rao. And this is exactly the reason 
why Shri P. V. Narasimha Rao is again being 
picked up for personal attacks in the last one* 
year...(Interruptions). They will have to meet 
the same fate as happened when, their attacks 
were directed against Mrs. Gandhi, when Mrs.    
Gandhi     emerged 

again as the one leader who completely 
wiped the Janata party from the surface of 
politics. It is up to the people... 
(Interruptions). 

THE  VICE-CHAIRMAN   (.SHRI  MD. 
SALIM): Please, Mr. Virumbi, don't 
disturb.  

SHRI MADAN BHATIA: The people of 
India have come LO realise. .. (Interruptions). 

SHRI   NILOTPAL  BASU:      Has    the 

\'>;ech any-" relevance to sugar at all? 
(Interruptions) 

SHRI MADAN BHATIA: What is the 
image of Shri P. V. Narasimha Rao? 
(Interruption.sQ The image of Shri P. V. 
Narasimha Rao among the people of India is 
the image of a leader of wisdom, of sagacity, 
of equanimity . ••(Interruptions) 

SHRI  SATYA     PRAKASH      MALA- 
VIYA: Are we discussing Shri Narasimha 
Rao here? This is a Short Duration 
Discussion on sugar and not on the   Prime   
Minister... (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Bhatia, kindly conclude  
(Interruptions). Allow him to conclude. 

SHRI MADAN BHATIA; They are afraid 
of the increasing political image of the hon. 
Prime Minister among the poople of India. 
Therefore they started their political attacks. 
They started attacking the hon. Prime 
Minister on the issue of Agni and Prithvi. they 
miserably failed in this. Then they started 
attacking him on his proposed visit to the 
United States. That bad also failed. Now, they 
started attacking the Prime Minister on the 
sugar issue. 

. . .(Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Virumbi, please listen to him. 
Mr. Virumbi... (Interruptions)... 
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SHRI MADAN BHATIA: They demanded 
that the Prime Minister should come. Is there 
a question which cannot be answered by the 
Minister of Food? By simply making a 
demand that the Prime Minister should come, 
they are repeating it like parrots.  . 
(Interruptions). . . 

THE VICE-CHAIRMAN (SHRI MP. 
SALIM): Mr. Bhatia, please conclude... 
(interruptions). . .Mr. Virumbi, Please sit 
down. 

SHRI   MADAN   BHATIA;  Mr.    Vice-
Chairman, I should be allowed    to make my 
poin;  clear     The  total consumption of 
sugar from   1992  to 1993  was      124 lakh 
tonnes. In  November,   1993, it was 
estimated by the Ministry of Food   on the 
basis   of   the figures of  the production of 
sugar cane given by the Ministry of 
Agriculture, that the total production was  
going  to be in the range  of      196 Jakh  
tonnes.    The Government at    that time had 
a buffer-stock  sf 31 lakh tonnes of sugar.      
Therefore, the total sugar estimated  by  the 
Ministry of Food   in November,   1993 
which would be available from 1993   to  
1994 was 137     lakh tonnes.     The   
demand   estimated      was 124 lakh   
tonnes.     No       Minister      of Food    in     
his senses      could    possibly have   
recommended   import   of  sugar  in 
November,   1993.    The allegation  which 
is  being1  made  by  some  hon.  Members in   
the   Opposition   that   repeated  proposals   
were   made   for   import   of   sugar in  
November,  1993, is nothing but total 
travesty   of  truth     It   is   a   total   false-
hood.   There  was  no such  proposal  at all.  
On   the country,  it  was    estimated that the 
sugar in the country would be sufficient to 
meet the demand     of    the people  from   
1993   to 1994.     It  is  only in  January,   
1994 when  the Ministry of Food had seen  a 
slight increase in the price of sugar that it 
swung into action and   rec<*unended  to   
the Cabinet that impost., of  sugar   might   
become   neces- 

Then   what   happened?     It   was   the 
Sub-Committee on Prices of the Cabinet 
which   took  the  decision  in  the  middle 
of March that sugar should be  brought 
under   OGL.     Then,      sugar  is   put  00 
OGL.    The   allegation   which   has  been 
made that money was sought to be made 
by   particular  individuals   and   particular 
Ministers   becomes   to'ally  false   because 
every person, every citizen in this coun 
try   is   entitled   to   import   sugar   from 
anywhere   in   the   world.     If  import  of 
sugar is so permissible, if there is some 
shortage of sugar, I will  ask the Oppo 
sition   one   simple   question:    Why   did 
not       the      traders      and      the        in 
vestors        in      this       country        rush 
into   sugar   business   end   impart   it   im 
mediately?   They did not do *his because 
at   that   particular time  although     there 
was   some   increase   in   the   prices,   the 
traders   did  not   realise   that   the   price 
would   increase   to   such   an   extent  that 
they  would   be  able   to     make profits. 
Otherwise,    the   'raders'       would   have 
rushed   in   and \ it   would   have   been   a 
gold  mine.    It  is  only  when the  price 
shot  up  to   Rs.   14 and  Rs.   14.50  that 
sugar   started   being   imported   by   'he 
private  investors.    There are 12 biggest 
sugar importers in this counry.    And at 
what   price   have   they  imported?     The 
same price at which the suga haft been 
imported   by   MMTC   and   STC.     And 
they still have the temerity to say that 
STC   has   imported   sugar  at   an   exorbi 
tant  price.     Yon  can   make  these  alle- 
gatjoas.    On  the   basis of these allega 
tions,  you  can  castigate individuals.  But 
that   is   tile   politics   of personal   abuse 
to  which  i  have  the  drawn  the  atten 
tion   of this   hon.   Mease.
 
, 

The last point that I would like to say is 
this. This increase in price is W>t only 
because of shortage in production for which 
no Ministry is responsible. The shortage in 
production also arose from two faefe. One is 
the policy of the Uttar Pradesh Government: 
Second fact is hoarding of sugar by the 
traders. I would like to ask the Opposition 
because some of the Opposition parties ore in 
power in some Statts:   Which  State  
G^rvernawBt—whe- 
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ther the State Government of West Bengal 
whether the State Government Of Uttar 
Pradesh, whether the State Government Of 
Bihar—took any steps against the hoarding 
by traders? They did not. And an artificial' 
shortage of supply was also created by the 
hoarders. (Interruptions) 

SHRI NILOTPAL BASU: Sir, I am on  a  

point  of  order 

SHRI MADAN BHATIA: No action was; 

taken by the State Government against   the   

hoarders. 

SHRI NILOTPAL BASU: Sir, I am ca a 

point of order. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Please go to your seat. (Inter-

ruptions)   Please coudhde. 

SHRI MADAN BHATIA: Instead of this, 
they were raising slogans against the Minister 
of Food. We have been listening ,•<> those 
slogans. But it brings nothing but shame that 
this hon. House has been used for the personal 
denigration of individuals and political leaders 
and political figures. They are also your 
colleagues. You should show some decency 
before making these allegations, and before 
shou'ing the slogans. After all^ you can also 
be on this side. You should show some 
deceney... (Interruptions), 

SHRI AJIT P. K. JOGI: They will never be 
on this side.    Don't worry. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM):   You  please  conclude. 

SHRI MADAN BHATIA: This is all that I  

have  to  say. 

SHRI S. MUTHU MANI (Tamil Nadu): 
Mr. Vice-Chairman, Sir, the merent sugar 
muddle is yet another indent which highlights 
the callous attitude of the functioning of the 
Union Government. This has also brought to 
focus the communication gap within the 
Council of Ministers. Sir, for She first  time 
since  Independence, the  na- 

tion witnessed such a bizarre incident 
wherein the Food Minister, the Food 
Secretary, the FCI, the Cabient Secretariat, 
the Civil Supplies Minister and the Prime 
Minister's Office accused each other for 
landing the country on to this avoidable 
hardship. 

Sir, one fails    to understand      as   to what   
this   Government   has   been   doing after 
knowing well  that  the sugar  production in the 
country has come down) ofer the year. From  
134.11  sakb tonv.es during   1992-93   season,   
i,t   decreased   to 106.09   lakh  tonnes,   and   
it   is expected to  decrease  further  to  96   
lakh  tonnes. Since   the   Food   Ministry   
already   had 'hese   figures  before   it,   it   
was   incumbent  on  the part   of  the     
Government to   have   taken   necessary   
measures   like import of sugar  to save  at 
least      the common man from undue 
hardship. Sir. the   use   of   sugar   is   no more   
limited to   urban   areas   and  upper  and  
middle classes.   Every household  is using 
sugar. And   a   large   chunk   of   people   
depend on  sugar  given  through  the  public 
dis-tribu'ion   system.     Since   the  
bufferstock of sugar had run out, the common 
man could not get sugar through PDS. Since 
the  Public Distribution System is maintained   
by  the   State   Government,   they have   to  
bear  the  wrath of  the  people for   no   fault   
of   theirs.     Repeated   requests   from   the  
Tamil   Nadu   Government  to  send  the  
Central  Pool allocation in     advance to    
meet the    requirement   had  fallen  on   deaf   
ears.     Even the sugar    allocation    for  the    
PDS* in Tamil   Nadu   is   based      on   the   
1981 Census.   The Government at the Cen're 
is never realistic in its approach. O'her-wise,  it 
would not have kept silent for yeads   together  
despi'e  repeated   appeals by our hon.  Chief 
Minister for increase! allocation on the basis of 
current population. 

Now, that wisdom has dawned so late is no 
secret. The Government, claims *o have 
impoted sugar, and the Minister in his 
statement has said that the upward trend in 
the open market price of sugar has been 
arrested. The facts  are,  however,  to -the     
contrary. 
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Even in Delhi, under the very nose of the 
Government, sugar is sold at Rs., 18 a kg. 
The poor people, particularly in the rural 
areas, are unable to buy sugar. It is time the 
Government acted in  a more responsible 
way. 

Since the Government is responsible for 
the muddle, I want the Prime Minister to fix 
responsibility on persons who have failed in 
their duties and take necessary action to show 
to the country that this would hot happen 
ever again. 

Thank  you,  Sir. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Sir, I must compliment the hon. 
Member from the other side, Mr. Bhatia, for 
the nice speech that he has made, because the 
only conclusion from his speech is that the 
Governent can fail but accountability cannot 
be established, persons can be at default but 
they cannot be named parties can fail but: if 
criticism is made, it becomes too much 
political, too much partisan. This is the 
singular way in which the entire system of 
.'he country is sought to be eroded, because 
we are bidding goodbye to the question of 
accountability. Can it be denied that there has 
been a tremendous rise in the price of sugar, 
can it be denied that the sugar price increased 
because of scarcity, can i* be denied that the 
increase in the price of sugar has resulted in 
hardship to the common people? If it is so, on 
whom should the accountability lie? Who is 
responsible? 

Sir, I hold the Minister of Food singularly 
responsible for all that has happened. I do not 
blame the Government in its entirety because 
the Gov-i ernmem as a whole is not to be 
held responsible. A section in the Govern-
ment and some among the Ministers have 
always been saying that there has to be 
import of sugar. I do not name the entire 
bureaucracy because a section of the 
bureacracy has always been telling the truth, 
that the country should 

import   sugar.    That there is a scarcity of   
sugar   was   very   much  palpable   in October 
1993.    Why?    Because the area under   
sugarcane   plantation   was   much less in  
1993  than it was in  1992, and there was  also  
the  danger of diversion of   sugarcane.      
Taken    together,    there was a signal for 
scarci'y, and the Government,      particularly  
the   Ministry   of Food, deliberately slept over 
the problem of scarcity in order to enable the 
sugar lobby to reap the benefit and make profit.    
That   is   the   charge   against   the 
Government. 

The question is being raised, how could we 
know that there was the need to import 
sugar? Sir, it was in Octo-ber^November that 
Mr. Sen, the Secretary of Food, in a straigh'-
forward note to the Minister, pleaded for the 
import of sugar, and the hon. Minister of 
Food did not allow the note to proceed to the 
Cabinet Committee on Prices. If I am wrong 
let there be an inquiry. Let there be a full-
fledged inquiry where all the papers related to 
the sugar scandal may be asked . to be 
produced. I am, told that the Prime Minister 
has seized all the papers. If it is so, let there 
be an inquiry. This is point number one. 

Secondly, after that there have been four 
meetings of the Cabinet Committee on 
Prices. In most °' the meetings it is the 
Minister of Food who has opposed 'he idea of 
import of sugar. If I am wrong, let the 
minutes of -the CPP meeting be placed 
before parliament of before   any  impartial   
enquiry  body. 

In November, 1993 there was a categorical 
proposal at least from two Minis'ers. Let me 
not name them so that they are not 
embarssed. They pleaded for import of sugar. 
The Cabinet Committee also pleaded for 
import of sugar in the CCP meeting in 
November, 1993. It was ignored. Why was it 
ignored? It was because Mr. Kalp Nath Rai 
sta*ed that he wanted one month's time to see 
whether the production of sugar would 
ittcreare. He held out a threat of resignation 
also. He is reported to have said at one point 
of time, "Sugar 
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can   be   unpen ted   only   over   my   dead 
body.".. .{.Interruptions). 

Sir, I always plead for proper scrutiny of 
all the information that I have with me. If 
there is anything wrong, let there be an 
inquiry. I plead for an inquiry. Maybe, my 
information is not true. But, whether i^ is true 
or no', the Minister of food had-always 
opposed the idea of import of sugar. It is 
because of that, despi'e some of his 
colleagues having a different idea, that no 
decision on import of sugar could be taken. 

I would like to know whether Mr. Sen. 
Secretary of the Department of Food, had put 
a note to the Minister and whether that note 
was allowed to be sent to the CCP or it was 
prevented from rein" sent to the CCP. What 
was the  reason? 

Secondly, Sir, in November, 1993, at least 
two Ministers—one of them is the Minister of 
Civil Supplies—suggested, that  there should 
be import of sugar at least for the Public 
Distribution System. That' was just not done. 
Who Was   responsible   for   it? 

in the next meeting in; December, 1993, 
there was again a proposal. That proposal 
Was scuttled, and in that meeting... 

THE VICE-CHAIRMAN (SHUT MD. 
SALIM-): You have already consumed 
double   the   time   you  were   allotted. 

SHRI GURUDAS DAS GUPTA: I am  
coming to the end. 

In that meeting, the Minister of Food Wa$ 
instrumental in seeking reduction of the 
supply of sugar in die open market. 

In he third meeting also a proposal was 
made. In the third meeting one Minister and 
one important officer said.. " 
 
  import of sugar is put in the OGL - list, let us 
import sujsar for the fDS." That suggestion 
was just turned, down. Before sugar was 
sought to be! imported   for   the   Pubke      
Distribution! 

System, it was put on the OGL system. As a 
result, the country lost and it lost  heavily. 

Not only that; also, when the Government 
decided to purchase sugar, is it true or not the 
suggestions were made to purchase sugar 
from the manufacturing countries and not 
form the .sugar lobby? Is it true or not that an 
important Minister of the Government of 
India sugigeisted, "A neighbouring country 
does have a surplus stock of 5 lakh tonnes of 
sugar, and that sugar can be made available 
to India on request at a reasonable price."? I 
wan* to know whether that request was 
turned down because a lobby was active, 
overactive to purchase sugar from the inter-
national  lobby? 

Therefore, Sir, there % an element 
of collusion. One part of the Govern 
ment deliberately tried to scuttle 
any move for import of sugar. One part 
of the Government deliberately over 
stated the potentiality of the produc 
tion of sugar. One part of the Govern 
ment deliberately collided with the 
international sugar lobby.      One 
nart of the Government 
gives the handle to the domestic lobby to reap 
money out of the price increase arising out of 
.the scarcity. Another part of the Government, 
they are few in number, had been pleading for 
import of sugar. Their pleading always has 
been turned down. It has been turned down 
because the Minister in charge of Food steed 
in the way. He is personatly liable for not 
tepOTt-ing the sugar; he is liable for Being 
instrumental in reducine the supply of sugar in 
the open market; he is Hablel in suggesting) 
that the people of India should nest purchase, 
sitgkr at suchi a low price when the tfriSe of 
sugar in the international market i« so higfi. 
He was very much critical because the^, 
common people were purchasing sugar , at   a 
low    price.   Therefore, he wanted 
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to increase the price of sugar at one point of 
tune. Therefore, putting all these points 
together, I have no hesitation in saying that 
the hen. Minister and his importent aides, the 
principal characters in the bureaucracy, who 
have been aiding and abetting, should not be 
allowed to stay in office. if  he does not 
resign, let him face an inquiry. Let the inquiry 
be headed by an impartial body. I do not mind 
if they are from the Congress Party. I know 
there are people in the Congress party who 
are equally agitated just like us. Therefore, let 
us not look at the problem from the narrow 
partisan angle. Tt is a scandal of scandals 
How long the country is going to aee that 
money is going to be made by these people at 
'he cost of the interest of the nation? money 
was made out of the Bofors: money was made 
out of ''he securities scandal and money is 
being made out of the sugar scandal. We want 
account-ability to be established. We do not 
want people to g0 scot-free. In order fa 
establish accoonfabiliy , it is time for the hon. 
Minister to leave his office and   face n  
impartial  inquiry. 

 

 



  

 

"I called for the Food Secretary and asked 
him, "Can you write on the file that The 
Prime Minister asked the Cabinet Secretariat 
to import sugar?" He said he could give the 
answer after half-an-hour. He returned Jo say 
he could not and at 1.20 P.M. I cancelled the       
decision       to       import   sugar." 
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SHRI G. G. SWELL (Meghalaya): Mr. Vice-
Chairman, so much of heat, passion and anger 
were generated over sugar. I hope I will be 
able to import sanity and rationality within 
the few minutes that I have at my disposal. 
My first question to the Minister is: Does he 
feel honorrabl-., that he is still Minister? 
(Intermptioin). I am putting a question to you. 
I repeat: Do you feel honourably that you are 
still a Minister? You can answer that 
question. Sir, yesterday during his in-
tervention in the Lok Sabha he is reported to 
have thrown up his hands and   said   and   I   
quofe: 

"What Can I, as a Minister, do when in 
a democracy officials take ded?io% 
involving Rs.  400  crores?" 

It is a candid admission of his helplessness. It 
is a candid admission that he is in conflict 
with his own officials. (Interruptions). It is a 
candid admission that even at this stage he is 
against import. I would like him to answer 
this question: Is it a fact that in Novemper last 
year his FOod Secretary had put up a leter to 
him to be put up to the Cabinet, Cabinet 
Committee On Prices, that there was a serious 
shortage of sugar in 'he country and that 
import was necessary? Is it not a fact that he 
not only did not forwarrd that letter to the 
Cabinet Commitee on Prices, but he also had 
that let'er changed iNto asking for more 
assistance for the produrtion of sugar within 
this:, country at this late s+age? I would like 
him to say, 'Yes' or 'No'. Even in the month of 
December he reported to the Cabinet 
Committee on Prices. These   are  his  words.    
I  quote; 

"As per   the   latest      estimate,   the 
production  of  sugar was  expected  to be   
around   107   lakh   tonnes   in   the year   
1993-94." 

He made noises that the production 
would go up even to 115 lakh tonnes. 
That was his report to the Cabinet 
Committee on Prices. You     look at 
his statement which he made yesterday where 
he said that the sugar production came down 
from 134 lakh tonnes in 1991-92 to 106 lakh 
tonnes in 1992-93 and now it has come down 
to 96 lakh tonnes. It this not a missta'ement? 
Is this not an attempt to cover-up? Does it not 
prove that it is an attempt to create a false 
sence of complacency for which you are 
responsible because you have a lobby of 
vested interests, i.e. your friends. *he sugar 
mill owners. There are so many names. I 
would like to know from the hon. Minister 
whether the Prime Minister has taken action 
to clip his wings. This paper says that the 
PMO has set up three Committees. The fir*t 
Committee is set up under the Chairnwnsrijp 
of the Commerce Secretary. 5?hri Tejinder 
Khanna. It is expected   to  take all  decisions  
concerning 
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the import of sugar, not you, Mr. Minister. 
The second Committee that has been set up is 
to ensure adequate! availability of sugar 
under the PDS. It has been set op under the 
Chairman ship of another person. The third 
Commitee is set up to coordinate act-vities 
concerning macro management of sugar crisisf 
the overall management, not the management 
relating to one or two sugar mill owners who 
are your friends. Is it not clipping of your 
wings? What else have you got to do? Short 
of dropping you from the Cabinet, the 
Minister has taken away all' your powers. 

SHRI GURUDAS DAS GUPTA: He is the 

most powerful man. He is the most powerful 

man by having the most powerful lobby. How 

can he be powerless? 

SHRI G. G. SWELL: Now, I would like to 

know, Sir, whether there is any sense of self-

respect in the Minister. How can he remain in 

office? (Interruptions) 

SHRI GURUDAS DAS GUPTA: That is 

the most scarce commodity in the country. 

SHRI S, JAIPAL REDDY: That is to be 

imported through OGL. . .(Interruption). 

SHRI N. E. BALRAM; And the F'n-a'nce 

Minister will help us... Jnterrup. tions). 

SHRI GURUDAS GUPTA: For that, you 

must put a question to hon. Maa-molnn 

Singhji whether he is ready to put this On the 

list of OGL.. .(Inter-tions)... 

SHRI G. G. SWELL: Since you have rang   

the  bell... (Interruptions) 

SHRI  SATISH  AGARWAL;   He  can 

only assure a duty free import.. .(Inter-

ruptions) . 

SHRI GURUDAS DAS GUPTA: I can 

assure ytu  that it is definitely available in  

man?   of  the Western countries for 
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which the hon. Finance Minister ishav-ign the 
greatest regard. You-can have it in 
abundance. 

SHRI G. G. SWELL: Sir, since yon have 
rung the bell, I would like to conclude in two 
or three or four seconds. I am not one of those 

who blame the entire Government for all that 
has happened. But somebody has to be held 
responsible. Who is to be held responsible? 
When there are precedents in the country, 
when even the Minister was not directly 
involved, yet because something wrong had 
taken place within his Ministry. . .   
(Interruptions). 

SHRI GURUDAS DAS GUPTA: It is the 
market condition which is to be blamed  and 
not  the  Minister. 

SHRI G. G. SWELL: I am talking of the   
precedents.. .(Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 

SALiM):   Allow him  to conclude. 

SHRI G. G. SWELL: When something 

wrong had happened in the Ministry and 

although the Minister was not directly 

involved in it, yet the Minister had taken 

moral responsibility and had resigned. We 

have here the instance of the Finance 

Minister—there may be controversies about 

that—when he did offer his resignation. Now, 

here I am saying: not only myself, the entire 

House and also the Prime Minister are 

pointing their fingers at you. I would like to 

know whether you honourably feel that you 

are still the Minister. Please consider. Sir, if 

he still Conitinues to be the Minister, what is 

he going to do to repair the damage? How 

much the people of India have had to pay in 

terms of this increase, abnormal increase, in 

the price o fsugar? How many crores of 

rupees the people of India paid as a result of 

your delay and your bungling. (Interruptions) 

I am not Coming to the Commerce Minister 

and the Finance Minister requesting for 

subsidy and all that. It was because of your 

bungling and because of all these kinds of 

publicity,  the  international  sugar lobby 

I 14th JUNE, 1994 ] 
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has raised the price of sugar from 250 dollars 
per tonne to over 400 dollars per tonne. The 
country needs an answer for all these things. 
Who is responsible? It is you who are 
responsible. How are you going to repair the 
damage? That is   all.    Thank you  very 
much,  Sir. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Shri Jagmohan. Your name was 

given but the entire time has been consumed 

by the Member of the U-P-G. 

SHRI  JAGMOHAN  (Nominated):    Sir, I 
had to raise a number of points but they have 
already been raised.    The only point which 
has not been mentioned out of the list which I 
have is about public servants and I have to 
speak on behalf of them.   What has happened 
in this case is  that  the   public     servants  
have  been publicly  rebuked  and   they  have  
no  defence.    Apart from the personal affront 
to  the officer concerned,  my     worry is that 
this will     further    deteriorate the morale of 
the services, their effectiveness and  their   
efficiency.    I  think  that  this is a very 
important aspect today.  Quite a lot of  Indian 
problems  are due      to inefficiency,  
ineffectiveness lack of confidence  in   the  
officers  and  the  rift  that is   there   within  
the   administration.     I think this type of a 
thing that is hap-i pening   is   not  good   for   
the   country. Also While  making     public    
statements, we   should   display   a   greater   
maturity because   this  has   a   very   great   
impact on   the   public   servants.     The   
second point   that I would like  to     
emphasise is that this type of problem can be 
inquired into by a commission of inquiry only 
or by a committee which has  the power   to   
interrogate,   question,   cross-examine, see 
'he files and then come to the  conclusion.    
You cannot just come to   conclusions   on   
the   basis of   •reports as  to how far the 
officials were responsible, how rar the other    
people      were was   responsible.     In  this  
connection,  I remind  you  of  one  tthing.    
When  the LIC  scandal   took  place,   it    
was    only an   item.     But   Pandit   Nehru   
had   no hesitation  in  ordering on enquiry.    
Mr. T. T. Krishnamachari owned the respon-
sibility   and  he  resigned.    It  was  later 

decided that he was not the person who took 
the final decision in the matter. Since you 
have given me only one minute, I would like 
to confine myself to  these three points. 

Thank  you,  Mr.  Vice-Chairman. 
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Please sit down... (Interruptions) No, it is not 

going on record. I have first identified him. 

Yes, Mr. Ambedkar, what   do  you  want  to  

say? 

SHRI PRAKASH YASHWANT AM-, 
BEDKAR: Madam, my name was listed for 
the discussion but I find that my name  is  
being omited, 

SHRI G. G. SWELL: Give him five 
minutes,   Madam. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: Madam, I am not going to speak 
now, but quite often I find that whenever I 
give my name, this is what is happening. I do 
not know what is going   on. 

THE DEPUTY CHAIRMAN: There are 
no clarifications today. There was a mee'kig 
of the leaders of the various political parties 
and groups, and they said that there would be 
no clarifications and it would be in the form 
of a Short Duration Discussion. When we 
converted it into a Short Duration Dis-
cussion, every party or group had its 
allocated time. According to that, whichever 
group you belong to, we have not omitted 
anybody's name. We have kept everybody's 
name  in  order. 

SHRI PRAKASH YASHWANT AM-, 
BEDKAR: I do not know from which party 
which people have not spoken. There are 
many parties over here for which time has 
been  allotted. 

THE DEPUTY CHAIRMAN: You belong 
to the U.P.  Group. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: Madam, I know that I bestaag go « 
group.    I would like to 

know who have been dropped from all other  
paries   also. 

THE   DEPUTY    CHAIRMAN:     Two 
people   spoke  from   your   group, 

SHRI PRAKASH YASHWANT AM-

BEDKAR:  No, only one. 

THE DEPUTY CHAIRMAN: Mr. 
Jagmohan, you spoke-. Are you with the sme 
groflp or separate? Mr. Jag-inohan   also  
spoke. 
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SHRI  GURUDAS   DAS  GUPTA:  S6 

what?    That  is   the     reason  for    this 

failure.   Is   this  an argument? 

THE   DEPUTY    CHAIRMAN:      Mr. 
Gurudas Gupta, let him finish the reply. 

 

† Transliteration in   Arabic script. 
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SHRI     GURUDAS     DAS     GUPTA: 
Madam, this is not the point, we are not 
interested  to know that. 

SHRI SATYA PRAKASH MALVIYA: I 
am interested in listening to Kalp Nath Rai. 

SHRI GURUDAS DAS GUPTA: He is 

beating about the  bush. 
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SHRI GURUDAS DAS GUPTA; Madam, 
this is not the issue of the House. I appeal to 
both of them. •. (Interruptions) 

THE DEPUTY CHAIRMAN: I am not 
allowing the discussion to go in this direction. 
{Interruptions). Please sit down. I am not 
allowing anything. Please sit down. I want to 
guide. Ma-thur Sah,ib, please sit down. I am 
not alllowing k.( (Interruptions). Order in the 
House. (Interruptions) I will have to take 
some action. I am sorry, Mr. Mathur. If you 
are not going to abide by the thrust of the  
discussion. 

 

Just now the matter which we are 
discussing in this House is about the sugar 
crisis. We are not discussing who can take a 
decision, and who cannot take a decision. 
That is a separate matter, and that can be 
taken up at a different forum but not here. 
You may confine yourself to what we are 
discussing. 

SHRI S. JAIPAL REDDY: I am on a point 
of order. Madam, my point of order is this. 
The hon. Minister in a31 seriousness had 
raised 3 question as to whether the Food 
Secretary could float a global tender without 
the know< ledge of the Minister. He wanted 
us to give the answer. We may not ** aware 
of the answer. We may be divided in our 
answer. But the Minister feels that it was 
wrong. He was not only speaking for himself 
but he was also speaking for the entire 
Government. If that is the position of the 
entire Gov-ermrnt bow is it that the Food Sec 

retary still remains at the same job? One of 
the two, either the Minister or the Secretary, 
should go. How are they co-existing? This is 
my point of order . . {Interruptions) 

THE  DEPUTY CHAIRMAN:   I      do 

not want any disturbance, taries remain,  the 

Government  goes on 

 

SHRI S. JAIPAL REDDY: What is your 

ruling on my point of order? 

THE DEPUTY CHAIRMAN: It was 
pointed to the Minister not to me. In my 
Secretariat, there is no crisis of this nature. 

 

"The Committee would also emphasise 
that the mettar should be throughly 
examined by the Minis* 
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try of Food with a view to devise the 
detailed remedial steps required to be 
taken in the matter of any future import 
undertaken by the Ministry so as to 
ensure that such imports are made in the 
most cost-effective and timely manner. 
The Committee would like to know the 
detained strategy proposed to be 
implemented by the Ministry in future  
in   this regard." 

  
"Now since the STC is familiar all the 
technicalities of sugar imports, our 
imports should be made only through 
the STC.' 

•'The Committee feel that if the import had 
been made through OGL, it would 
definitely have been both cheaper and 
quicker. The Committee feel that the 
better course at that time would have 
been to permit import through OGL 
only." 
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SHRI PRAKASH YASHWANT AM-
BEDKAR; Madam, I am on a point of order. 

THE DEPUTY CHAIRMAN: Under 
which rule are you asking? 

SHRI PRAKASH YASHWANT AM-
BEDKAR: I do not know the rule. 
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THE DEPUTY CHAIRMAN; Let  him 

onswer.   {Interruptions). . .    Let him 
answer. (Interruptions)... please let him 
answer. Don't disturb him. (Interruptions). .. 
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SHRI GURUDAS DAS GUPTA: Madam, 
what is this? He is defending the price rise. It 
is very unfortunate. {'Interruptions). 

SHRI PRAKASH YASHWANT AM-
BED'KAR:  The Minister is talking*. 

THE DEPUTY CHAIRMAN; Let him 
finish.     Let him   speak. 

^T=[Tf^ I . . (sq^STFT)   . . . 

SHRI GURUDAS DAS GUPTA: This is     

not the  way.   (Interruptions). 

SHRI PRAKASH YASHWANT AM-
BEDKAR: He is misleading the House. 
(Interruptions). Madam, what is this? 
(Interruptions). 

SHRI MD. SALIM:  Madam, what is 
this going on? 

(Interruptions) 

THE DEPUTY CHAIRMAN; Mr. Salim   
please sit down. 

 

THE DEPUTY CHAIRMAN: Please sit 
down. (Interruptions). The reply is going on. 
Don't use the word 'nonsense'. It will not go 
on record. Don't use the word which we do 
not use in the House.     It will not go on     
record. 

 

SHRI GURUDAS DAS GUPTA; Madam . . 
.    (Interruptions). 

* Expunged   as ordered   by the Chair. 
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SHRI PRAKASH YASHWANT    AM-
BEDKAR;   Madam. ..     (Interruptions). 

SHRI MD. SALIM: Madam.....  (Inter-
ruptions) . 

THE  DEPUTY CHAIRMAN:     Please 
sit down.  (Interruptions). 

 
the Minister of is talking* 

SHRI PRAKASH YASHWANT     AM-
BEDKAR;   Yes,   he is   tallking. 

SHRI S. S. ALUWAUA: What is this?  
(Interruptions). 

THE DEPUTY CHAIRMAN; I will look 
into the record.   (Interruption). 

SHRI GURUDAS DAS GUPTA; Madam 
is the word unparliamentary? (in-terruptions). 

SHRI GURUDAS DAS GUPTA: It gives 
a wrong message to the country. 
[Interruptions) . 

  

 

THE DEPUTY CHAIRMAN:        This 
word   is  unparyiamentary according      to 
our book.      I will not  allow it to go on   
record 

 

SHRI GURUDAS DAS  GUPTA; this   
an  argument?   (Interruptions). 

 

*Expunged   as ordered   by the Chair. 

SHRI GURUDAS DAS GUPTA: Madam, 
he is defending the price rise. (Interruptions), 
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DR. BIPLAB DASGUPTA: The Minister 
is not talking sense... He is making a fool of 
himself. .. (Interruptions). 

 
SHRI GURUDAS DASS GUPTA: It is    

absolutely senseless. 

SHRI KALP NATH RAI: You know 
nothing about it...   (Interruptions). 

 
I don't want any clapping for it Mr. Minister, 
you please try to confine yourself to the 
question put. Otherwise, it will go out of 
hand. The discussion and the reply will totally 
go out of hand. So, please confine yourself to 
the questions. While I have requested the 
Minister, I also request the Member kindly 
mot to disturb him because if anybody 
disturbs him, then hE will go out of hand. . . 
(Interruptions) I said about the discussion. I 
said before that the discussion would go out 
of hand... (Interruptions). I to"d the Minister, 
"The discussion will go out of hand.' So, 
please, don't disturb him... (Interruptions) I 
&m very serious... (Interruptions). Please, just 
a minute. I want silence in the House. I have 
requested the Minister to confine himself to 
the discussion in the House. Now, if you 
disturb, then I can get confused, he can get 
confused and you can get confused. So. 
please, don't do that. Let him confine himself 
to the questions and I request everybody not 
to disturb himk Otherwise, the discussion will 
not be in proper or- 

der.      It will really g0  out °' hand. I aim    
telling  you   again...   (Interruptions) 

SHRI  M.  A.   BABY:   We  aie already 
confused. 
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THE DEPUTY CHAIRMAN; I told you 
not to disturb. He is confining... 
{Interruptions). Joshiji, fl)ease4 I will mot 
attow... {Interruptions)*. I am not allowing it 
.. {Interruptions). Joshiji, please, I ioquested 
not to interrupt. You had your time. You had 
your discussion. You pat your questions. 
Please, let him reply. He has not com" pleted. 
This is neither a Question Hour nor a debase 
in a school. You made your point.      He has 
to answer, please. 

 

THE DEPUTY CHAIRMAN: I don't 
understand,, When I told the Members not 
to.disturb the Minister, they are doing it. Tt 
seems they don't understand my 'language. I 
don't know which language    should speak. 

 

 

SHRI SIKANDER BAKHT: Will you 
.request him to come down to chini from 
gonna? Let  him come down to chini. 
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THE DEPUTY CHAIRMAN; It is for me 

to decide. (Interruptions) I do not understand 

why you people get up. Sikander Bakht 
Sahib, can you control your Members?   
(.Interruptions). 

SHRI M. A». BABY: Madam, my point of 
order is that the whole House was exercised! 
over » scandal, and in its wisdom the Business 
Advisory Committee decided that there will he 
a Short Duration Discussion, and Members 
have raised many relevant points, and the 
Minister is expected to reply to the points 
raised. If the Minister is for having this kind of 
a cultural programme, perhaps, the 
Constitution Club can, organise a ticketed 
programme in the Mavalankar Auditorium, but 
we expect the Minister to reply to the 
questions that we have raised. Therefore, from 
the Chair, kindly direct the Minister to address 
the points raised by the hon. Members in the 
discussion. (Interruptions') 

THE DEPUTY CHAIRMAN: I have 
to deal with his point of order.   I may 
not agree with whatever language he 
has used, but what    he tried to say 

and  the others are "'so  objecting 

We   have other   busienss   also. 
 

 

 

SHRI M. A. BABY (Kerala): Madam, 1 
am on a point of order. 



517      Short duration [14th JUNE 1994 ] on import of 518 
/ Discussion Sugar 

 

THE DEPUTY CHAIRMAN: Now, Mo. more 
interruptions, no more suggestions, please. Enough. I am 
not allowing any... (Interruptions)... 

 

SHRI SIKANDER BAKHT: He is going 
beyond all limits. This is absolutely unbearable. 
We cannot tolerate this* We Are walking out against    
this* 

(At this stage some hon. Members left t&e 

efcwnbeiO 

SHRI S. VIDUTHALAI VIRUMBfc Madam, as the 
Minister has not replied (to the points raised by the 
hon. Meiribere, we are walking out. 

(At this stage some hon.     Members left the 
chamber) 

                                                                             
*Expungged as ordered by the Cbair 

SHRI S. VIDUTHALAI VIRUMBI: Madam, 
still he is not;., {tntermp-tfons)... What he is 
say about molasses is...  (Interruptions)... 

. 

 

 

 



 

THE COIR INDUSTRY (AMENDMENT) 

BILL,  1993 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI M. 
ARUNACHALAM):   Madam,   i    move. 

i That the following amendments made ,by the 
Lok Sabha in the; Coir Industry 5 
(Amendment) Bill, 1993, be taken into 
.consideration, namely:— 

ENACTING    FORMULA 

1. Page  1, line   1,— , 

for 'Forty-fourth'  substitute 'Forty-. fifth' 

CLAUSE-1 

2. Page   1, line 3,— 

; for '1993' substitute '1994' 

The question was put. and the    motion was 
adopted. 

SHRI M. ARUNACHALAM:   Madam, 

,1.. move: 

.    That. the amendments  made by      the Lok 
Sabha in the Bill be agreed to. 

The question was put and the    motion was 
adopted. 
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THE DEPUTY CHAIRMAN; I know it Is 
quarter to seven1 o'clock now. The Minister 
of Health is heer foi giving the reply. If 
Members want, we can ask him to reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA); Madam, the Ordinances are being 
passed, and it will be reported.. ~ 
(Interruptions). 

SHRI S. VIDUTHALAI VIRUMBI 

(Tamil Nadu): Madam, Special Men 

tions are there. M 

THE DEPUTY CHAIRMAN: Yes, the 
Special mentions are pending. Now I will call 
the names for the Special Mentions. 

SPECIAL MENTIONS 

Insult and humiliation to the Chairman 

of Scheduled Castes Schedule*! Tribes 

Commission 


